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INTRODUCTION 

I, theChairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Second Report of the 
Committee on Action Taken by Government on -the ·Observations/ 
Recommendation.s of the Public Accounts Committee contained in their 
Sixty-Fourth Report (8th Lok Sabha) on Coal and Coke Movements. 

2. in this Report, the Committee have ·recommended that the Ministry 
of Railways and Ministry of Energy (Department of Coal) should 
constitute a high level Committee consisting of the representatives from 
the Railways, Coal fields, Coal India Ltd . and Consumer Organisations to 
evolve ways and · means to ensure proper loading of wagons, proper 
weighment, security during transit, proper delivery, weighment at the 
loading and un-loading points etc., as in the opinion of the Committee 
such an integrated approach alone can bring a satisfactory solution to the 
problem. · 

3. The Committee have also considered it unfortunate that even . though 
a period of two years had passed after the target date of 30 June, 1987 for 
completion of a crash programme of installation of new weighbridges , the 
programme of installation is still to be completed. The Committee have 
desired that detailed information regarding the original targets for installa
tion of weighbridges , the actual number of weighbridges to be installed by 
the end of the current financial year, reasons for slow progress in the 
matter and the details of the steps taken .for repair and maintenance of the 
weighbridges may be furnished to them urgently. 

4. The Committee considered and adopted the Report at their sit ting 
held on 31 July, 1990. Minutes of the sitting form Part II of the Report . 

5. For reference facility and convenience, the recommendations/observa
tions of the Committee have been printed in thick type in the body of th e 
·Report and have also been reproduced in a consolidated form in th e 
Appendix to the Report. 

6. The Committee place on record their appreciation of the assistance 
rendered to them in the matter by the Office of the Comptroller & 
Auditor General of India. 

NEW DELHI ; 

August 10, 1990 

Sravana (9, 1912 (Saka) 

(v) 

SONTOSH MOHAN_DEV 

Chairman, 
Public Accounts Commirree. 



CHAPTER I 

1 • REPORT 

This. Report .of the Committee deals with action taken by Government 
on the Committee's recommendations contained . in their Sixty-fourth 
Report (8th Lok Sabha) on' Coal and Coke movement. · 

2 . The Observations/Recommendations contained in the Committee's 
Report ·have been broadly, categorised .as shown i.n Appendix-L 

3. The Committee will now deal with action taken by Government on 
some of their ObservatioQs/Recommendations. 

Improper.· loading of Coal wagons 

(Paras 54 · and SS - SI. Nos. 7 & 8) 

4 . The Committee had, in · the aforesaid Paragraphs, observe.ct that as per 
practice 'coal wagons were •weighed at the collieri~s and the RRs were 
issued by the Railway person.nel posted at . the weighbridges. Where there 
was no weighbridge, coal wa~. loaded by the collieries on volumetric basis 
and the wagons were subseq~·ently weighed at the Railway weighbridges or 
booked on carrying capacity basis. However, a test weighment of 1)8 lakh 
wagons loaded in different .. coal fields of Eastern and South ·· Eastern 
Railways, in September 1985, had revealed that 37.49 per cent wagons 
were overloaded and 41.39 per cent wagons were u~der-ioaded . The fact 
that only 21.12 per cent wag.~ms were found correctly loaded in the test 
check indicated the failure on the part of the consigpors as well as the 
Railway staff issuing the RRs to exercise proper superyision to ensure the 
cqrrect loading operations. 

5. The Committee had noted ·that the Coal India Ltd. and Railways had 
tried to shift the responsibility of proper loading of wagons on each other . 
According to the Coal lndia"Ltd . the weighment responsibility at the point 
of loading was that . of Railways as RRs were issued by the. Railway staff 

.and even the .weighbridges owned by the collieries were manned by the 
Railway staff. On the other hand , the Railways had contended that it was 
t~e responsibility of the collieries to load correct quantity of coal. · While 
pointing out that over loading of wagons was not only a safety hazard) but 
also involved leakage of revenue and whereas tinder-loading of wagons was 
a clear mal-practice, the Committee had . opined that neither Railways nor 
Coal India Ltd. could absolve themselves from the responsibility of 
ensuring proper loading of wagons . They had , therefore , emphasised that 
special efforts were necessary on the part of poth the Organisations to 
ensure and particularly in case of wagons unweighed at the collierieSI 
loading points, that they' were loaded to their marked carrying capacity 

1 
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6. The Ministry of Railways (Railway Board) jn their reply have stated 
that wherever coal ham!iing plants have been provided and the weigh
bridges were located under the loading chutes , the weighbridge clerk is 
able to exercise supervision to ensure correct loading of the wagon . 
However, where weighbridges are installed away from the place where 
wagons are loaded whether in the colliery sidings or in the Depot yards , 
the weighbridge clerk records the actual weight loaded in the wagon . 
Loading of coal is done by Coal India, whose staff at the collieries are 
generally familiar with the bulk density of coal loaded from the particular 
collieries. If adequate supervision is exercised by them, the incidence of 
underloading and overloading should come down . Further, according to 
them, weighment of the consignment is primarily the responsibility of the 
consignor who is required to declare the \\eight of the consignment 
offered, in the forwarding note . It is always for the party which sells any 
goods to weigh it and satisfy the buyer. 

7. The Department of Coal have stated in their reply that coal 
companies have been advised from time to ti~1c to impr~ve supervision to 
reduce instances of underloading/overloading. Howev,er, overloading and 
uriderloading of wagons persists mainly due to the following constraints; 

(i) Massive investments had to be made by the Coal Industries after 
nationalisation in the interest of handling bigger side rakes for 
improving the turn rouild of wagons but adequate free loading time 
commensurate with such changes was not allowed by the Railways 
making it extremely difficult to carry out loading and levelling 
operations within the short time in a situation whereby efforts ·are to 
be made to avoid detention of wagons and resultant heavy demurragc 
charges. Such loading operations. specially the machine loading with 
pay loaders are prone to overloading and underloading . 

(ii) Frequent chllnges are .being made by tht: Railways in the· carryii:ig 
capacity/minimum chargeable weight of wagons. 

(iii) It is extremely difficult to avoid over loading and underloading of 
wagons within the limited tolerance allowed by the Railways . 

8. The Department of Coal have added that their terms of sale are on 
FOR Colliery basis. Hence their responsibility ceases as soon as the 
wagons are loaded. Due care is , however, · taken in loading of wagons 
keeping in view the volumetric conversion factor to ensure that wagons are 
loaded as per carrying capacity . Even then on practice it ~~:>Uld ·be found 
that some wagons ·are overloaded and some wagons are underloaded . 

9. The Department of Coal have desired tha~ the- J;'>epartment of 
Railways should . consider the question of: 

(i) Providing adequate free loading time to a.void detention of wagons 
resulting in heavy demurrage charges ; and 
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(ii) Providing adequate tolerance limit in the carrying capacity of wagons. 

10. The Ministry of Railways have stated that the free time now 
available for loading of coal is considered to be adequate . 

11. Reacting further to the Lc:partment of Coal's contention, the 
Railways have stated that since the Department of Coal have mentioned 
that their sale is on FOR colliery basis, it is, therefore, essential for them 
as sellers to ensure that the wagons are loaded correctly. Loading of coal is 
done by the staff of collieries and Railways have no control over that. The 
Railway staff, if any provided, are only at the weighbridge point where the 
weighrr.ent is recorded . It would, thus, be appreciated that a perso·n whose 
duty is to record the weight of the consignment cannot exercise control 
over loading operations. Nevertheless, where the loading is done mechani
cally by chutes over the weighbridge, the Railways weighbridge ' clerk sees 
to it that the wagons are loaded correctly . Further, the magnitude of the 
Railway operations do not permit detention of wagons for weighment and 
adjustment of loads. 

12. While observing in their original Report that only 21. 12 per cent of 
wagons were found correctly loaded in a test weighment of 1.18 lakh 
wagons the Committee had recommended that supervision for correct 
loading of wagons needed to be tightened. The Committee had emphasised 
that special efforts were necessary on the part of both the Railways and 
Coal India Ltd. to ensure that the wagons were loaded to their marked 
carrying capacity. Whereas the Committee had deprecated the attempts of 
Railways and Coal India Ltd. to shift the responsibility of proper loading of 
wagons on each other, the Action Taken replies now furnished by the 
Railways and Department of Coal again reflect divergent views and do not 
meet the specific observations of the Cl'mmittee. The Railways have simply 
narrated the existing procedure/practice and left it to the Department of 
Coal to follow up the instructions issued by it to improve supervision. They 
appear to feel that if adequate supervision was exercised by the Staff of 
Coal India Ltd. instances of underloading or overloading would come down. 
The Department of Coal h&ve, on the other hand, stated that sale is on FOR 
Colliery basis and their responsibility ceases as soon as the waggn.s are 
loaded. The Department of Coal have also stated that the loading -:>perations 
within the free time (allowed by Railways), specially machine loading with 
pay loaders, are prone to overloading and underloading. The Committee 
feel that proper loading of wagons is not such a big problem as cannot be 
solved by mutual negotiations and coordinatiou between these two Govt. 
Department:i. The fact that they, instead of making earnest efforts in this 
direction by interacting at the appropriate levels al their ends , have again 
resorted to the gadJ.e of passing on the buck on each other, is nothing but 
regrettable. The Committee expect that both the Ministry of Railways and 
the Department of Coal should realise that the matter of over-loading or 
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under-loading or excess delivery or short delivery of coal is a matter of 
common interest in which either the Railways or the collieries turn out to be 
the loser and that it is in the national interest that appropriate solutions are 
brought about.. The Committee hence reiterate their earlier observation and 
would further recommend that the two concerned · Ministries ::onstitute a 
High Level Committee consisting of'represe~tatives from the Railways, Coal 
fields, Coal India Ltd. and consumer organisations to evolve -ways and 
means to ensure proper loading of wagons, pr~per weighment, security 
during transit, proper delivery, weighment at the loading and .un-loading 
pqints efo. as in the opinion of the Committee such an integrated approach 
alone can bring a satisfactory solution to the pr.oblem. The Committee 
would like to be apprised of the outcome of the efforts on the above lines 
within three months of presentation of this Report. · 

Inadeqµacy 'of weighbridges and maintenance of the same 
' . 

(Para 56 - SI. No: 9) 

13 .: The Committee had, in the aforesaid paragraph, noted .that there 
were only 70 weighbridges in different collieries of Coal India Ltd . . as 
against as many as 305 rail loading points and that, out of these only 51 
weighbridges were in working condition and 13 were ..,;:it of order, with 6 
more awaiting cominissibni~g. In the absence of weighbridges it is not only 
difficult to ascertain the exact quantity of coal loaded in the wagons and 
the cost of coal to be charged fro.en the consumers but also overloading and 
underloading cannot be con'trolled. The Committee" had been informed 
~hat in th~ meetings held on 31 January, 1986 and 15 February, 1986 
between the Energy Minister and ·representatives of Coal India. Ltd ., 'State 
Electricity Boards, Railways, etc. a decision had been taken that Coal 
India Ltd. should provide weighbridges on a crash programme basis in the 
identified mines. The Committee had, therefor~ , recommended that Coal 
India Ltd. should chalk out a time-bound programme for installation of 
weighbridges at the remaining colleries; it was ai~o nocessary to ensure that 
adequate arrangements were made for repair and maintenance of ·the 
weigh bridges. 

14. In the Action Taken Note furnished to the Committee by the 
Ministry of Energy through the Ministry of Railways, it has been indicated 
that a programme for installation of 104 weighbridges by 30 June, 1987 had 
been drawn up and that ·with the implementation of this programme about 
248 loading points would be covered leaving hardly any siding with 
unweighed wagon. On the progress of implementation of this programme, 
the Action Taken Note indicates that out. of the 104 weighb.ridges 
installation had taken place. only at 24 places by June, 1987. The progre~s 
of installation being slow, Audit in their comments advised the Ministry to 
add the reasons for the slow progress in the Action taken . note : In a 
rejoinder dated 16 January, 1990 the Ministry has indicated that . by 30 
November, 1989 weigh bridges had been installed at 94 places and steps 
were being taken to ensure installation at the remaining places. 
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15 : On the action taken for adequate arrangements for repair and 
maintenance, the-Ministry of Energy has stated that the recommendations 
of the Committee have been noted for compliance and that the manufac
turers were being awarded with repair and maintenance work to ensure 
that the weigh bridges functioned properly . 

16. The Committee consider it unfortunate that even though a period of 2 
years had passed after the target date of 30 June, 1987 for completion of a 
crash programme on installation of new weighbridges, the programme of 
installation is still to be completed. Evidently the Ministry of Energy do not 
seem to have taken adequate steps to ensure that the weighbridges were 
installed according to the crash programme with the result that the 
programme of work had been quite slow. No specific reasons have also been 
given for the delay in installation. The Committee would like that steps are 
taken to ensure that the weighbridges are installed at all despatch sh:lings of 
coal within the next 3 months after the presentation of this report, so that 
coal is not despatched in unweighed wagons. As regards the steps· taken for 
repair and maintenance, the Committee regret to note that only a general 
observation on noting the recommendations and the steps being taken to 
award contracts have been given. The Committee had earlier brought to 
notice that out of 70 weighbridges, 19 of them were not in working 
condition for . one reason or the other. The Committee would like to know 
the measures taken to oversee the effective functioning and timely repairs. of 
all weighbridges by the MiDistry so as to see that no wieghbridge remains 
out of order beyond a reasonable period and that adequate measures exist 
to repair the weighbridges in time. The Committee hence recommend that 
the specific steps . taken in this connection and the present stage· of 
availability of weighbridges for service may be intimated to the Committee 
within a period of 3 months. The Committee would particularly like that 
detailed information regarding the original targets for installation of 
weighbridges, the actual number of weighbridges to be installed by the end 
of the .: urrent financial year, the reasons for the slow progress in the matter 

1 the details of the steps taken for repair and maintenance of the 
'\\ dghbridges may be furnished to them urgently. 



CHAPTER II 

OBSERVATIONS/RBCOMMENDATIONS THAT · HAV.E . BEEN 
NOTED/ACCEPTED BY GOVERNMENT 

Recommendation 

Coal India Ltd . is the major producer of coal in the country. Out of 
147.43 million tonnes of coal produced in 1984-85, 130.84 million tonnes 
was produced by Coal India Ltd . , 12.33 million tonnes by Singerani 
Collieries Co. Ltd. and the rest was contributed by Indian Iron & Steel 
Co . Ltd., Damodar Valley Corporation and Tata Iron & Steel Co: Ltd . 

(Para 18) 

Four major sectors viz., Steel Plants, Power Houses , Railways and 
· Cement. Plants, currently account for about 75% of the total coal 
· consumption in the country. Balance 25% of the coal is consumed by a 

large variety of 20,000 and odd medium and small industries. The 
· Committee are informed that though there is no control on sale, 
· distribution and movement of non-metallurgical coal since 1967, indirect 

control through · the system of sponsorship, linkages and priorities for rail 
· movements continues. For purpose of distribution industries have been 
· divided into two categories i.e. (i) Centrally sponsored industries, and (ii) 
· State sponsored industries. The industries in the core sector e.g . Steel, 
· Power Houses, Defence, Railways and certain ·other important major 
· industries have been placed under "Central priorities". Domestic consum
. ers, small industries, brick burners etc. have been placed under the "State 

priorities". This is to ensure that the· available transport capacity is utilised 
equitably, accordi~ to certain laid down priorities among the different 
categories of coal consumers. The coal produced in Singerani coal fields is, 
however, not distributed under the system of sponsorship. (Para 19) 

.. ' 
According to Department of Coal, the present system of coal distribu-

tion in the case of the major centraily sponsored industries is somewhat 
different from the smaller industries. Steel Plants and Washeries use 
coaking coal, allocation of which is made by the Coal Controller. Railways 
and Defence Departments programme their requireme·nts themselves 
whereas a standing linkage committee set up by the Government of India 
coordinates the linkages in terms of quantity, quality and source of supply, 
for Power Stations and Cement• Plants . In the case of each individual coaV . . 
coke consuming unit of non-core sector the specific linkage is provided by 
Coal India Ltd. , for its monthly requirement which indicate both the 
source of supply and the mode of transport. The system .in case of brick 
burning coal and soft coke is stated to be again so.mewhat different as the 

6 
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State Governments determine the quantities as well as the agents/agencies 
through whom BRK (Coal for Brick Industries) Coal and Soft Coke can be 
imported to different destinations in the States . (Para 20) 

[S . Nos. 1, 2, & 3 Para~ 18, 19 & 20 of 64th Report of PAC (1986-87) 
VIII Lok Sabha) 

Action taken 

Noted . The position stated is factually correct. 
This has been seen by Audit. 

[Ministry of Railways (Rly . Bd)'s OM No. 86-BC-PAC/VIII/64 dt 3/3/ 
88) 

Recommendation 

The Committee note that all rail transport of coal is regulated under 
Preferential Traffic Schedule issued by the Railways under Section 27(A) 
of the Indian Railways Act. Under this schedule the railways have laid 
down certain quotas for wagon allotments from time to time for coal and 
programmed movements sponsored by different sponsoring authorities as 
accepted by the Railway Administration. After meeting the full recom
mended requirements of important/high priority consumers, other consum
ers of lower priority get allotments of wagons on the basis of residual 
availability . The Committee further note that the sector-wise demand of 
coal during 1985-86 was assessed by Planning Commission as 163.80 million 
tones of raw coal and 5.10 million tonnes of washery middlings. Based on 
this demand, Railways were asked to transport 124.5 million tonnes of coal 
but according to the Department of Coal , they agreed to move about 110.0 
million tonnes of coal during 1985-86, because of the -resource constraints. 
However. the quantity of coal actually moved by the Railways during 1985-
86 was IOI .14 million tonnes. It is not known to the Committee whether 
Planning Commission had accepted the lower target suggested by Rail
ways. The Committee feel that due to inadequate supply of wagons timely 
distribution of coal was affected. Shortage of coal and/or delayed delivery 
is likely to be experienced. by all the consumers and more by the small 
consumers mostly under ·state Priorities' who do not enjoy high priority 
for the supply of wagons . The Committee need hardly stress that small 
scale industries and brick kilns. etc. play an important role in the overall · 
economic development of the country and it is, therefore of utmost . 
importance that their genuine requirements are also met so that these 
industries do not run into difficulties on account of short supply of coal. 
Concerted efforts should be made to gear up railway transport capacity so 
that these consumers also receive their due share of coal through rail 
transport. In this connection. the Committee would also like the Depart
m,ent of Steel and the Department of RailW\!YS to ensure early implementa
tion of the remaining recommendations of the Khandelwal Committee which 
was set up as early as in 1973 to examine inter alia the different methods of 
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reducing the detention time of w~gons within the steel plants. Reduced 
detention of wagons in steel plants should certainly increase the overall 
availability of wagons for coal movement. 

(S . No. 4 Para 21 of 64th Report of PAC (1986-87) VIII Lok Sabha] 

Action Taken 

The sector-wise demand of coal for 1985-86 was assessed at 163 .80 
million tonnes of raw coal and 5 . 70 million tonnes of wai.hery middlings . 
This called for movement of 124.54 million tonnes by rail in 1985-86. 
However, keeping in view the avaibbility of overall infrastructure for 
production and rail transportation and, realistic pattern of consumption in 
various sectors, a target of 115 million tonnes for the movement of coal by 
rail was fixed by the Planning Commission . The overall performance in 
coal-rail sector was reviewed mid-year. and it was estimated that more 
than 110 million tonnes of coal may ?ot materialise for rail movement. 

The actual movement of coal by rail aggregated to 111 .68 million tonnes 
during 1985-86. It included 91.32 million tonnes for Coal lm.lia and llJ.30 
million tonnes for Singareni . The other movements included coking coal 
for TISCO/IISCO, impored coal, coke from steel plants and coal from 
Meghalaya etc . The actual movement. therefore. was somewhere in 
between tQ.e original and revised targets . 

During the last quarter of 1985-86. while , on the one hand . coal industry 
launched a drive to step up production, the railways mounted a massive 
operation to carry larger quantities of coal The production of coal 
aggregated to over 49 million tonnes registering an improvement of !O 'Yu 
over previous year. The railways achieved a record movement of 30 .29 
million tonnes of coal as against 27 .12 million tonnes achieveJ . .>luring the 
previous year thus achieving an increase of 17 %. 

Coal loading during the year was affected by ,·arious factur~ like 
inadequate offtake by some consumers . interruption during the pcriud 
when sidings and weighbridges were under modification to suit BOX · j\; · 

wagons, higher seasonality factor etc. 

The requirements of consumers belonging to core sectors like thermal 
power plants, cement factories and fertilizer plants, etc. were. by and 
large, met in full. Consumers enjoying lower priority suffered mainly on 
account of (a) limited availability of superior grades of coal in the country : 
(b) insistence on the part of consumers particularly brick kiln industry for 
supply of coal from particular sources from where cual could not be 
spared; and (c) inflated projection of demands by some ul the consumers 
in anticipation of cut in allocations . 

In order to improve the level of satisfaction o f the sector enjoying lower 
priority, a Scheme of stock yards around majo r cons um pt ion centres has 
been implemented by Coal India . Under this ~chemc coal movement for 
the low priority sector can be stepped up during the salack season when 
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demand in certam pnonty areas is on low ke~. In fact, coal can be 
stored in these dumps and distributed later when the demand for nther 

·sectors does not permit of any large scale movement to these dumps. 
There are 69 stock yards in operation as on 31st Aug., 87. In addition, 
steps have been taken to increase the availability of steam coal for 
industries by progressively reducing the demand of coal for railways' 
own use as well as by other suitable measures to. increase steam coal 
production. Further-more, coal is being offered for movement by road 
for areas not served by rail and also by liberalising sale scheme from 
some nominated collieries. 

The observation of the Committee for intensifying the implementation 
of Khand6lwal Committee report with a view to reduce detention to 
wagons in the steel plants is noted. It may, however, be mentioned that 
the progress in implementation of Khandelwal Committee's recommenda
tions with regard to utilisation of wagons had been intimated vide 
Ministry of Railways' Office Memorandum No. 85-BC-Genl/23 dated 
21.4.86 on para l.12(d), Question No. 4-'lll the examination of the 
advance report of C&AG of India for the year 1982-83 & 1983-84, 
Union Government (Railways). 

This has been seen by Audit. 

[Ministry of Railways (Rly. Bd)'s O.M. No. 86-BC-PAC/VIIl/64 
dt. 3/3/88] 

Recommendation 

The Committee note that 68% o.f the coal was transported by rail, 
20% by road and 12% by other means during 1984-85. The other means 
of transport of coal which are costlier as compared to rail transport 
include coastal shipping, aerial rope-ways, conveyor_s., etc. Considering 
the shortag~ of the Railway wagons, the existing over crowding in the 
coal carrying rail routes and having regard to the fact that the move
ment of coal beyond 300 Kms. · by road is uneconomic, the Committee 
recommend that the feasibility of transport of coal by coastal shipping 
may be examined. The Committee would like the Department of Coal/ 
Coal India Ltd. to take necessary steps in this direction in coordination 
with the Department of Surface Transport (Shipping Wing) and Depart~ 
ment of Railways and apprise them of the same. 

[Si.No. 5, Pay .22 of 64th Report ·ef PAC (1986-87)VIII Lok Sabha] 

Action taken by Ministry of Rlys 

Coal is already being transported by Coal India Ltd. by coastal 
shipping mainl:)' to power Houses and some quantities to Cement Plants 
in South India. Such movements by rail-cum-sea routes via Haldi<!, 
Paradeep, Visakhapatnam and Calcutta Ports during 1985-86 and 1986-87 . 
were· of the order of 25.7 lakh tonnes and 34.2 lakh tonnes respectivecy. 
(In addition 56.3 thousand tonnes and 21.6 thousand tonnes of slow _ low 
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volatile coal were exported through shipments to non-traditional market, 
viz . South Korea, in 1985-86 and 1986-87 respectively). 

Moreover, transportation of coal through inland waterways is also being 
explored by the Department of Coal from Rajmahal area to Haldia port, 
in consultation with Central Inland_ Water Transportation Corporation, a 
Government of India undertaking. 

This h<,iS been -seen by Audit. 

[Ministry of Railways (Rly. Bd)'s O.M. No. 86-BC-PAC lVUI}'Q4 
dt. 3/3/88] 

Action taken by Deptt. of Coal 

Coal is already being transported by Coal India Limited by Coastal 
shipping mainly to Power Houses and some small quantities to Cement 
Plants in Sovih India. Such movements by rail-cum·sea routes via Haldia, 
Paradeep, Vishakhapatnam and Calcutta Ports·during 1985-86 and 1986-87 
were of the order of 25.72 lakh tonnes and 36.47 lakh tonnes resl?ectively. 

Moreover, transportation of coal through inland water-ways is also being 
explored from Rajmahal 'Area to Haldia Port, for which quotation was 
obtained from CIWTC, a Government of India Undertaking. The rate 
quoted was, however, high and , the matteX-is under examination. 

[Department of Coal O .M. No . 48042110/86-CPD dated 16/1/1990). 

Recommendation 

The ·committee are informed that Railways have taken on hand two-fold 
programme to ensutt- that movement of coal to the consuming centres 
remain uninterrupted. First, action has been taken to improve the line 
capacity on the important coal carrying routes . For this, works having 
estimated cost of· more than Rs. 400· crores ar~ stated to. be ib progress. 
Secondly, Railways have intrQ~ce:d BOX'N' wagons which are shorter in 
length but have tire same carrying capacity as the BOX wagons, hence 
more coal can be carried in, each rake of standard length. According to the 
Department of Railways, ; 3 ... ?PO BOJC'.N' wagons have been added to the 
fleet till 1984-85. Another ~390 such wagons are.Hkely to be .acquired in 
1985-86 depending upon the financial' resources. Total investment in 
BOXN wagons is likely to be Rs. 429 crores. While appreciating these 
measures the Committee would like to be informed whether these are 
adequate ·ro meet the needs of rail transport of coal. 

[S.No. fi, Para 23 of 64th Repo~t of PAC (1986-87) VIII Lok Sabha] 

Action taken 

Coal transport by rail is an integrated functior. of production, transporta
tion and consumption. An integrated coal transport policy would aim at 
coordinated development of different sectors with the objective of remov
ing mismatches and constraints in each area . 

The production of BOX'N' wagons is ·being planned to take care of 
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incremental traffic in coal. The total number of BOX'N' wagons added to 
Indian Railways wagon fleet during the recent years is given below:-

Year Units 

1982-83 827 
1983-84 3988 
1984-85 3470 
1985-86 4730 
1986-87 5111 

In addition to the steps mentioned in the para. Railways are planning 
other steps for upgrading the technology and modernising the system to 
generate sufficient rail transport capacity to carry the ever increasing traffic 
not only in coal bot other commodities as well. 

Tllis has been seen by Audit. ' . . 

[Ministry of Ra:Jways (Rly Bd)'s 9.M. No . 86-B.C-PAC/VIIl/64 
dt . 3/3/88) 

Recommendation 

The Committee note that the Railways, in order to check overloading of 
wagons. ha'd started weighing them at Ludhiana and started charging levies 
for the overloading from the concerned parties. The parties filed writs in 
the High Courts against Railways' levying penalty charges and the Court is 
stat.ed to· have ruled that overloading was not the fault of the consignees 
but that of the Coal India Ltd . and therefore Railways cannot charge 
penalty . The Committee recommend that this problem should be re
examined by the Railway Board with a view to amending the Railway Act 
so as to empower the Railways to recover due f~eight on over-loaded 
wagons. 

[S . No . 11. para 58 of 64th Report of PAC (1986-87) VIII Lok Sabha] 

Action taken 

In the Railways Bill 1986 (Bill No . 46 of 1986) introduced in the Lok 
Sabha. a provision has been made empowering the Railway Administration 
to recover charges by way of penalty on account of overloading from the 
consignor. consignee or the endorsec. as the case may be. '(extract of 
clause 71 of the Bill enclosed). 

This has been seen by Audit. 

(Ministry of Railways (Rly. Bd)'s OM No. 86-BC-P.AC/VIll/64 dt. 3-3-88] 

EXTRACT OF CLAt;SE 71 (CHAPTER . IX) OF THE RAILWAYS BILL, 1986 (BlLL 

NO. 46 OF 1986) INTRODt;CED IN THE LOK SABHA 

Punitive charges for overloading a wagon 

71. Where a person loads goods in a wagon beyond its permissible 
carrying capacity as exhibited under sub-section (2). or sub-section (3), or 
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notified under sub-section (4) of section 70, a Klilway administration may, 
in addition to the freight and other charges, recover from the consignor, 
the consignee or the endorsee, as the case may be, charges by way of 
penalty at such rates, as may be prescribed, before the . delivery of the 
goods. 

Provided that it shall be lawful for the railway administration to unload 
the goods loaded beyond the capacity of the wagon, if detected at the 
forwarding station or at any place before the destination station and to 
·recover the cost of such unloading and any charge for the detention of any 
wagon on this account. 

Recommendation 

Whereas it is important to see that excess coal in the wagons is nor 
passed on to the consignees, it is also necessary to ensure that they get the 
same quantity of coal for which they are to make payment towards the cost 
of the. coal and the freight therefor. Consumers have complained that quite 
often there is substantial shortage of coal in the wagons received by them. 
The Committee consider that apart from underloading at the collieries 
(discussed in the preceding paragraphs), the pilferage en-route is the other 
major cause for shortage of coal at the consumer's end . According to 
Railways the pilferage en-route is mainly due to the fact that in some 
regions trains are stopped and the coal from the wagons is looted. The 
Committee deprecate such a situation and would recommend that such 
vulnerable z9nes should be properly guarded and proper law and order 
situation ·should be ensured in cooperation with the State Government 
concerned at the highest level. Various steps arc stated to have been taken 
to reduce the transit losses . The Committee, however. find that the ·transit 
losses are· gradually increasing . This is evident from the fact that 
percentage of transit loss of loco coal (carried for Railway's own 
consumption) has increased from 2.33 per cent (2.65 lakhs tonn.e&) in 1977-
78' to 6.1 per cent (5 .67 lakh tonnes) in 1984-85 although the noi;m for the 
transit loss of Railway Coal is only 2 per cent. Likewise, the loss of coal in 
transit carried for public could be estimated to have increased more or less 
in the same proportion from 16.l lakh tonnes in 1977-78 to 36.84 lakh 
tonnes in 1981-82 and to 55.88 lakh tonnes in 1984-85. (Para 66) 

The Committee consider increasing pilferage of coal nothing but a 
serious loss to the Railways and the bonafide ..:onsumers and they cannot 
but stress the urgent need to eliminate this. In the Committee 's view 
pilferage of coal could be due to various reasons viz . RPF's indifferent 
attitude; connivance of staff with organised gan.:? at all important junctions; 
theft of coal at the yards and the abnormal delay at the transhipment 
points. Such pilferage could be contained to a large extent if surprise 
checks are conducted quite often at the marshalling yards ., transhipmcnt 
points and th~ important junctions and the deterrent action is taken against 
all those found indulging in it . The Committee further recommend that 



_coal should be moved as far as possible in block rakes and the tran sit lim e 
for the same should also be minimised by having the minimum possible 
stoppages. Duration of stoppages whereve r necessary should al so be 
minimised. The Railways should also ensure that RPF squad invariabl y 
accompany the coal wagons ; in particular the full rakes and arc made 
accountable for any pilferage taking place in transit. These meas ure~ 

should be enforced more vigorously in Cent ral. Eastern . South E as tern 
and Western Railways where coal losses are stated to have gone up 
steeply. Respective State Governments must be closely invol ved in 
ensuring the safe transit of coal through their areas. (Para 67) 

[S. No. 12 & 13, para 66 & 67 of 64th Report of PAC (1986-87) VIIf 
Lok Sabha] 

Action taken 

The observations of the Committee have been noted for taking remedial 
action. 

As a res~H of effective steps taken by the Railway such as escorting of 
block loads of coal to the extent feasible in theft prone and vulnerable 
sections/points where the trains slow down, conducting of surprise checks 
by joint teams of Security, Mechanicpl and Vigilance Branches of the 
Railways at the important Collieries, yards and transhipme nt points as also 
active coordination· with the local and Govt. Railway Police Authorities. 
the transit end handling losses of loco coal have come down substantially 
as will be observed from the following statement (showing the perce ntage 
of transit and handling losses of loco coal as against the total coal 
purchased/paid for). 

Year 

1982-83 
1983-84 
1984-85 
1985-86 
1986-87 

% age of transit/ handling losses 

5.7 
7.1 
6.1 
4.8 
:u 

These measures are being foll~wed vigorously to further bring down . the 
incidence, of transit losses,. 

The entire quantity of coal lifted by railways is moved in bl.ock rakes 
which ensures faster transit and eliminates detention in yards en;·outc thus 
minimising the chances of losses and thefts enroute. Chief Security 
Commissioners/RPF of all Zonal Railways hav<:. once again, been advised 
to take aH preventive steps to further bring down the losses of coal in 
transit by .escorting all the block loads, as far as possible , especially in crime 
prone sections, by pbsting armed pickets at the vulnerable points/ yards: 
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b\ collecting crime intelligence about the activities of coal thieves and 
. ti;cir associates , especially among the Railway 0:mployees as well as about 

receivers of stolen coal and , on the basis of information so collected. to 

orga1.ise frequent raids against them. 

The following figures indicate various checks made and trains escorted , 
and also arrests made for pilferage of coal during the year 1986, and six 

months of 1987-

Year No . of No . of pie- No . of pat- No . of No . of No. of persons mrested 

coal kets posted rolling par- joint cases 

rakes ties de- teams de1ected Out Rly. RPF 

escorted ployed ccinduc· siders em· 

ted by ployee' 

Comml . 
vigi-

lance-
RPF & 

Mech . 
Bran-

ch es 

1986 7,824 58,905 73,577 2,477 6129 6206 566 4 

1987 4,271 26,316 35 ,911 1,607 2009 2326 217 

(upto 
June) 

This has been seen by Audit: 

[Ministry of Railways/(Rly Bd)'s OM No . 86-BC-i-ACIVIIl/64 dt 3.3.88] 

Recommendation 

The Committee consider that in case of unavoidable diversion of 
wagons, the claims filed by the parties should be disposed of at the 
earliest. In this connection, the Committee find that the total number of 
claims cases pending disposal as on 30 November, 1985, were 1890. Out of 
these as many as 937 cases were pending for a period ranging from three 
months to more than one year. The Committee are of the view that all the 
cases of compensation claims should be dispo.>ed of within ·a prescribed 
time limit, say, within three months of _their filing by the concerned 
parties. The· Committee further find that !here were 941 cases of 
compensation claims in respect of coal pending in the courts as on 30 
November, 1985. The Committee c..:esire that the Railways should review 
the procedure of disposal of compensatfun .. c!ai•ns in respect of coal and 
take appropriate steps so that the compensation ,claims could be settled 
expeditiously and amicably and resorting tG lcg<d reiriedy by the concerned 
parties or. the Railways could, be miniri1ised. 

[S. No ., 15, para 82 of 64th Report of PAC ll986-87) VIII Lok Sabb.al 
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Action taken 

As " res ult of va rious steps t;1kc 11 by th e Ministry of Railways for 
cxµcditious se ttl e me nt of claims, the overall position has considerably 
improved . The tot a l number of claillls pe nding. has bL~ C n progressively 
rcuuced over the years as. the following figures will indicate: 

As on 

31.3.84 
31.3.85 
31.3.86 
31.3.87 

.. 

T o tal No . of claims 
pending (all 

commodities) 

94 ,318 
84,919 
41 ,261 
28,865 

Total No . of claims 
pending (Public coal) 

5,290 
4,984 
1,602 
1,369 

The number of suits instituted every year has also come down as is 
evident from the figures given below:-

Year 

1984-85 
1985-86 
1986-87 

No . of ne w suits filed 
(for ail commodities) 

29,Ulti 
25,969 
20 .t\43 

Before the claim of an undelivered wagon is paid, efforts arc made to 
certify its non-delivery at t.hc destination station. booking at loading station 
and to trace its whereabouts on the Railway system . This takes time . In 
cases of claims for consignments involved in accidents, the authority setting 
the claims has to wait for the report of the Accident Enquiry Committee 
before it can finalise the case . However. if no trace of wagon is available 
for six months, the claim is normally settled by payment. 

In cases of the major customers and consumers of coal, claims against 
undelivered wagons are also adjusted against diverted wagons delivered to 
them. Such reconciliation is done perio dically . By and la rge . this ~v<t r:- 111 

has worked satisfactorily . 

Instructions have also been given that settlement of claims should not be 
kept pending till finalisation of inter-Railway liability and staff responsibility 
and that the outdoor enquiries should be rationalised . Action taken during 
the last two years has brot1ght in a definite improvement as reflected in the 
figures under pa1as 1 and 2 above . 

This has been s<;;en by Audit. 

[Ministry of Railway~(Rly Bd)'s OM No . 86-BC-PAC/VIll/64 dt 3.3.881 
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Governme nt of India 
Min istry of Transport 

D cptt. of Railways (Railway Board) 

No. 84-TCIII/52/Misc. N D lh . d t d 16 J 1986 ew e 1, a e . an., . 

T he Ge nera l Managers, 
A ll Ind ian Railways. 

Sub: Speedy settlPrnent of claims 

The Public Accounts Committee 'during examination of Para on 'Review 
o" Compensat.ion Claims' have commented adversely .. on the delays in 
o penmg of claims a nd con necting of letters filed bv the consumers for their 
claims. , 

The Committee has been advised that the following steps have been 
take n to ensure expeditious settlement of claim cases :-

1. Pow~s of Officers of the rank of CCO's and below to settle claims 
have been enhanced. 

2. The lirnit for obtaining prior financial concurrence in individual cases 
has been raised. 

3. T he brnit for fixing in ter-railway liability has been raised. 

4. Instructions have been given to the Railways not to pend settlement 
of clai ms for fixation of inte: -railway liability and staff responsibility. 

S. Rail vays have been advised that verification of price in each and 
every case may not be necessary, wherever market prices can be 
ascertained from published whole-sale prices lists of commodities. 

6. Railways have been once again instructed that delays in opening of 
claims and connect ing of le tters should be eliminated by officers personally 
scru tinising th dak und making frequent inspedions. 

7. Rcg1i!::tr meetings be heid by claim office rs with large customers to 
discuss their pending cases across the table. 

8. Claims Officers go ou t to Divisions/Stations and hold Camp Offices 
for settlement on the spot . 

9. Special watch is kept on six month old cases (which were virtually 
liquidated by 31. 12.1985 on the e ntire Indian Railways and reduced to 178 
only) . 

lO. Staff responsible for delays are being taken up. 
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It is desired that the Railway should take action accordingly and ensure 
speedy settlement of claim cases so that prompt relief is provided to the 
claimants where it is due. 

Please acknowledge receipt. 

No. 84-TCIII/52/Misc. 

Copy to:-

Sd/-
(J .N Tripathi) 

Joint Director, Traffic Comm. (Claims) , 
Railway Board 

New Delhi , dated 16 Jan. 1986 

1. Chief Claims Officers, all Indian Railways 
2. Chief Comm!. Supdts. , all Indian Railways 
3. TC. IV Section , Railway Board . 

DA: Nil 

Sd/-
(J .N Tripathi) 

Joint Director, Traffic Comm!. (Claims) , 
Railway Board 

Recommendation 

The Committee further note that the non-cookirig coal used by power 
plants , textile mills etc. is not being supplied after washing by the 
collieries. The Department of Coal have stated in this connection that the 
question of beneficiation of non-coking coal has been considered many 
times in the past but there are divergent views on the cost economies of 
such beneficiation . It has been contended that although the ash and 
abrasiveness comes down by washing the coal, a lot of material so rejected 
contains combustible matter which goes waste. Further, the use of washed 
coal is considered expensive as according to Department o.f Coal the cost 
of washing the coal with the simplest washing circuit is about Rs . 60 per 
tonne. The Central Electricity Authority is stated to have held the view 
that conventional washing Is likely to be uneconomic in that the aaditional 
cost of washing , the coal would not result in commensurate benefit in the 
form of improved power generation. However, the representative of Coal 
India Limited informed the Committee during evidence that they had 
dialogues with some of the power stations whether they would like to use 
washed coal which would give greater consistency in quality . Offers from 
some of the State Electricity Boards are stated to have beea received for 
supply of washef.f coal for a few of their selected power stations. The 
Committee desire that the Coal India Limited should try to provide 
be neficiated non-coking coal to those consumers who prrfer the same. 

[S . No. 18 Appendix Para 90 of Sixty-Fourth Report of PAC (Eighth Lok 
Sabha)] 
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Action Taken by Deptt. of Coal 
On Account of substantial cost of beneficiation this may be beneficial 

only where the lead from the mine to the power station is Jong. No power 
stations viz. North Madras Thermal Power Station on TNEB, Mangalorc 
and Kayam Kulam Power Station of NTPC envisage supply of benefit:iated 
coal from Talcher via coastal route . Two more proposed power stations of 
NTPC viz. At Dadri and Yamunanagar also envisage receiving beneficiated 
coal from North Karanpura . 

This has been seen by Audit. 

[Department of Coal O.M. No 4804211{}186-CPD Dated 1.2.90) 



CHAPTER Ill 

OBSERV A TIONSIRECOMMENDATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN THE 

LIGHT OF THE REPLIES RECEIVED FROM 
THE GOVERNMENT 

Recommendation 

57. The Committee find from the Paragraph 5 of the Report of the 
C&AG of India for the year 1980-81, Union Government (Railways) 
regarding utilisation of weighbridges that there is considerable shortage of 
weighbridges with the Railways. According to this Audit para there were 
6,685 booking stations on the Indian Railways. but the number of 
weighbridges available for weighment of wagon load consignments was 
only 426. Overloadfng of wagons is a ususal phenomenon and due to 
shortage of weighbridges the excess weight loaded on the wagons go 
undetected which leads to considerabl~ loss of revenue to the Railways and 
Coal India Ltd. apart from resulting in safety hazards. The Committee. 
therefore, desire that Railways should acquire more weighbridges and 
instal them at the goods-booking statiornryards etc . While the Committee 
appreciate the difficulties experienced by the Railways in operating more 
static weighbridges, they would like them to develop and acquire modern 
in-motion weighbridges permitting weigll.;nents of wagons without impeding 
free flow of traffic. While doing · so. the Railways may ensure in 
consultation with Coal India Ltd . that there is no duplication of the 
arrangements for provision of in-motion/.<;tatic.: weighbridgcs. 

[S .No. 10, Para 57 of 64th Report of PAC (1986-87) (Vlll Lok Sabha)] , 

Action Taken 

As a seller it is for the consignor to determine the wicght of the 
consignment offered for booking to the Railways and to declare it in the 
forwarding note . Railways levy freight charges on the minimum weight for 
charge or actual weight whichever is higher . Penalty charges arc also levied 
for overloading of wagons as per rules . 

To encourage consignors to instal weighbridges at the loading points. 
Railways offer incentive in the form of a rebate which is 30 paise per tonne 
in respect of electronic weighbridges. Coal India has also been advised by 
the Ministry of Energy to provide weighbridgcs on a crash programme 
basis in collieries where these are not now available. 

With the increase in rail traffic, it is necessary for railways to devise 
ways and means to optimise the use of rolling stock-both locomotives and 
wagons . One of the universally adopted methods is to organise movement 
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in trainloads and run these trains from end to end without detention 
enroute . There has been a conceptual cha1!ge in rail movement in that 
Indian Railways have switched over from the concept of loading and 
movement in wagon loads to loading and movement in train loads-with 
trains moving from originating points to destination. This strategy has paid 
handsome dividends in that railways have been able to carry much larger 
volume of traffic with the same wagon fleet. The level of satisfaction of 
demand has considerably improved . In fact, rail users have also welcomed 
this change and are adapting themselves to the new sys~em . It ensures 
better availability of wagons and faster transist. 

A system whereby wagons are weighed in railway yards will have a 
calamitous effect on the productive utilisation of wagons. It will slow down 
the movement considerably faercby reducing the overall rail transport 
capacity . It is also beset with many problems like wagons detached 
enroute, problem of q_ff-loading and disposal of excess weight etc. 

It is in the larger national economic interest that the new operational 
strategy is further strengthened and encouraged . 

So far as provision of electronic weighbridge is concerned, railways have 
placed a few development orders for such weighbridgcs . 

Audit observations 

The Committee desired that Railways should acquire more wcighbrjdges 
and instal them at the .goods booking scctions')'ards. The reply deals with 
provision of weighbridges at yards only. As the Committee's recommenda
tion was in the context of shortages of weighbridgcs (not particularly at 
collieries). Railway Board may like to amplify the action taken note . 

Railway Board's further remarks 

Railways would not encourage proliferation of weighbridges. The rail
ways will provide weighbridges selectively at loading points or other 
locations . 

Weighbridges arc essential only where the commodities loaded arc in 
loose condition. In the case of bagged commodities, it is always possible to 
compute the chargeable weight of the consignment by multiplyi1ig the 
number of bags with the average weight per bag . 

[Ministry of Railways (Rly. Bd)'s O.M . No . 86-BC-PAC/VIIV64 

dt 3/3/88] 

Rc!:ommcndalion 

The Committee note that there arc two rates for booking of coal-owner's 
risk rate and railway's risk rate . Railways ' Risk rate is 20 per cent higher 
than the owner's risk rate . At present. coal is being booked by Railways at 
owner's risk rate. According to the rules the coal and coke booked at 
owner's risk rate is not reweighed. However, in exceptional cases where 
there is cvi-dence of apparent heavy shortage. n.:weighment is permitted by 
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Divisional Commercial Officers and depending upon the shortage so 
verified the claim is paid. According to the Railways claims of shortage of 
coal in the wagons are not entertained as a matter of course as coal is 
booked at owner's risk rate. However, the .Railways do accept claims for 
non-delivery of coal wagons to the' consignees. Non-delivery of wagons is 
stated to be mainly due to diversion of coal wagons in public interest to 
other public utility undertakings like Power Houses, Steel Plants, Fertilizer 
Plants, Loco Sheds etc. In case where diversion is of a full rake, matching 
deliveries are made by diverting Railway within 30 days of the diversion 
and in case where diversion is of piecemeal wagons, the original consignee 
is not compensated with coal but is given monetary compensation. Thus , 
total account of compensation claims paid by the Railways mainly amount 
for cases of non-delivery of full wagon loads to the consignees and the 
amount of claims paid for the shortage of coal is only marginal, However , 
the Committee find that the total amount of compensation paid on coal 
traffic has increased gradually from Rs . 1.65 crores in 1977-78 to Rs. 10.24 
crores in 1984-85. Likewise percentage of amount of compensation paid to 
the coal freight earnings has also increased gradually from 0.57 per cent to 
0.95 per cent during the same period. The approximate number of wagons 
diverted on seven Zonal Railways (excluding North-Eastern and North
East-Frontier) during 1983-84 was 1,01,608 and that during 1984-85 was 
1,10,198. In the opinion of the Committee the Railways should make 
efforts to minimise the diversion of wagons by more stringent planning and 
coordination with Department of Coal and consumers. Diversion not only 
results in avoidable cases of compensation claims from the consignees but 
also adversely affect their production schedule due to non-receipt of coal iri 
time. 
[S. No . 14, Para 81 of 64th Report of PAC 1986-87 VIII Lok Sabha] 

Action taken 

Railways undertake diversion of coal rakes under exceptional circum
stances only . It is not resorted to as a matter of course . 

Normally coal wagons booked on private account (i.e. other than public 
sector consumers) are not diverted unless it is absolutely unavoidable on 
account of circumstances like accidents, breaches, civil disturbances, strike 
or when absolutely necessary in public interest. Railways also try to consult 
the consignees before making such diversions. It may, howeve.1rr be not 
always possible . Such diversions are approved at a reasonably nigh level. 

Coal rakes consigned to public sector consumei;s like power houses, 
fertilizer plants, steel plants, etc. have, at times, to be diverted on account 
of various reasons like congestion at terminals or operational considera
tions. In such cases in order to avoid immobilisation of stock and 
consequent detention to rolling stock, diversions are made. SimilarlY., rakes 
consigned to a public sector consumer may be diverted. to another public 
sector unit which may be in distress and in urgent need of coal. 
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Another group of wagons that get diverted are such wagons as have 
been detached enroute from the parent rakes due to sickness. As 
movement of such stray wagons fitted with centre buffer couplers to their 
booked destinations is extremely difficult, time consuming, and uneconom
ical, they are worked to the nearest loco shed or power house for 
consumption to plough them back into the circuit of roller bearing-cum
centre buffer coupler stock at the earliest. This facilitates optimal utilisa
tion of wagons and prevents dissipatiqn of the fleet. 

· This has been seen by Audit. 

[Ministry of Railways (Rly. Bd's) O.M. No. 86-BC-PAC/VIII/64 
dt. 3/3/88] 

Recommendation 

It has al'So come to the notice of the Committee that sometimes wagons 
are not delivered to the parties at the destinations as it becomes difficult to 
identify the parties to whom it belongs due to improper labelling and 
marking on the wagons. Th.e Committee are constrained to note that 
instructions contained in the manual in this regard are not being. observed 
in letter and spirit. The Committee desire that the concerned staff at the 
originating st.ations may be instructed to provide the labels and the 
marking at the appropriate place on the wagons in such a way that they 
are not easily removed or tempered with enroute . Further the vehicle 
guidance accompanying the rake~agons should also contain --the consig
nees' names so that there is no difficulty in identifying the wagons at the 
destinations even if the labels somehow gets detached . 

[S.No. 16, para 83 of 64th Report of PAC (1986-817) VIII Lok Sabha] 

Acuou taken 

Instructions were reiterated in April, 1986 vide letter No. 85-TCIIV 
RITES/50 dated 15-4-1986 for proper labelling. 

An experiment for securing the seal and bracket labels by means of 
tamper proof metal tape on which destination and loading stations code 
are embossed, is being tried out. 

Zonal Railways are required to carry out periodical Claim Prevention 
Drives, in which not only the Railway staff, but the customers are. also 
appraised about the necessity of correct, legible and adequate marking of 
consignments . 

The Vehicle Guidance is prepared by tht; Yard staff and not the 
Commercial staff. It is an "operating document" indicating the originating 
and destination points of the wagons on a train-load, and thus serves as a 
guide to the Guard accompanying the train for the proper movement of 
the wagons. It is not feasible to write the name of "the consignee on the 
vehicle guidance . The Railway Receipt is a negotiable instrument , and the 
consignee mentioned on it may not be the final consignee entitled to take 
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delivery of the goods from the Railways, as it can be endorsed by the 
original consignee to others. Some RRs are issued to self, and later on 
endorsed to the person to whom goods are sold. In view of this, it will not 
be safe to assume that µame of the consignee, even if written on Vehicle 
Guidance, is the right-fol owner of the goods entitled to take delivery . 

This has been seen by Audit . 

[Ministry of Railways (Rly. Bd's) O.M. No. 86-BC-PAC/VIII/64 
dt. 3/3/88] 

(COPY) 

Government of India 
Ministry of Transport 

Deptt. of Railways (Railway Board) 

No . 85-TCIIl/RITES/50 New Delhi, dated 15th April, 86 

The General Managers (Claims), 
All Indian Railways . 

Sub: Report of RITES on Compensation Claims-Simplification of 
Rules & Procedures-Rec. No. 50-Labelling. 

The following has been recommended in the report of RITES:

"50. Railways should ensure provision of all type of labels of standard 
quality and also ensure their proper preparation and tying up the 
same." 

2. The recommendation has been accepted by the Board and it is desired 
that instructions contained in Board's letter No. 85-TC-111/103/ 1 dated 
22nd Oct. 1985 wherein it was emphasized that each loaded wagon should 
be provided with full complement of labels namely seal label, paste-on
label, bracket label and summary of consignments should be meticulously 
followed . The use of twine for securing the seal cards should be avoided 
and tapes or lead wires should be used for this purpose . 

3. Please acknowledge receipt. 

No. 85-TClll/RITES/50 

Sd/
(J.N . TRIPATHI) 

Jt. Director, Traffic Commercial (Claims) 
Railway Boar~ 

New Delhi dated April, 86 . 

Copy to : Chief Claims Officers/Chief Comml. Supdts. , all Indian Rail
ways. 

All Branches of Traffic Comm!. & Traffic Trsm . Dtes . Railway 
Board. 

Sd/
(J .N. TRIPATHI) 

Jt. Director, Traffic Commercial (Claims) 
Railway Board 
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Recommendation 

During their meeting with the coal consu~ers from Western and Central 
region at Bombay, the Committee were informed by the consumers that 
the coal wagons received by them contained not only coal but a sizeable 
quantity of stone, shale etc. The Committee were unhappy to note that the 
consumers were made to pay for not only the cost of stones by weight but 
also for its transportation thousands of kilometres. The Committee, 
therefore, asked the Department of Coal to ensure that snch extraneous 
matters were not supplied along with the coal and transported thousands of 
kilometres blocking the already scarce transportation capaCity. They· were 
informed that washing the coal could be the solution to this problem but it 
was a costly proposition. The plea of the Department that tlie washing of 
the coal would be uneconomical would not appear to be appropriate at this 
stage as what the Committee has in mind is not washing of the coal but 
only preliminary screening to avoid stones etc. The Committee fail to 
understand why screening (not washing) of coal could not be d~ne at the 
collieries to ensure that such extraneous matters were screened out. The 
Committee consider that the cost of screening should not be a matter of 
dispute between the consumer and the supplie r as the screening of stones, 
etc. had to · be done after receipt of the coal at the consuming end. 
Therefore, screening cost has, in any event, to be incurred. As such, by 
screening the stones at the loading points considerable cost on transporta
tion. of stones could be saved and space released for carrying coal in their 
place. The Committee desire that some methodology must be evolved at 
all the collieries to segregate the extraneous matters from the coal before 
its loading. 

[S. No. 17 Appendix Para 89 of Sixty-fourth Report of PA C (Eighth Lok 
Sabha)] 

Action Taken by Deptt. of Coal 

_By and lar_ge the characteristic of Indian coal is such that it is inherently 
mixed up with stones and shales more or less in almost all seams and 
hence with the increased degree of mechanised mining coal, stone and 
shale have to be. mined together. Manual picking, sizing and even 
screening c~nnot ensure total elimination of stones and shales from coal. 
Efforts to sagregate stones shale!i.from coal fulds/collieries and loading 
points have, however, been intensified. The percentage of stones and 
shales mixed with coal may, however , be reduced substantially depending 
upon the characteristic of the coal by processing the same through 
mechanical Coal Handling Plants and Deshaling Plants. It is only beneficia
tion of coal through washing that elimination of stones and shales from 
CC?al could be ensured, but the consumers in general are reluctant to bear 
the cost of such beneficiation of coal. 
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In any case, stone and shale pieces from coal produced from under
ground mines are segregated manually before loading into wagons, which 
has been found to be effective to some extent, but stones and shale pieces 
find their way along with coal produced from the mechanised Open Cast 
Projects. Hence Coal Handling Plants have invariably been provided in the 
Project Reports for all mechanised OCPs with arraogement for crushing, 
screening and manual deshaling. The progress of installation of CHPs will 
be evident from the following data:-

(i) Capacity at the time (a) Absolute .. 27. 77 million 
of nationalisation. tonnes. 

(ii) Capacity as on 
31.3.1987. 

(b) Percentage 
of total 
prodµction .. 

(a) Absolute .. 

(b) Percentage 
of total 
production 

35.16% 
92.06 . million 

tonnes. 

63.59% 

Project reports for fifteen deshaling plants have been prepared. Draft 
Project Reports/Conceptual. Reports for nine deshaling plants have also 
been prepared. In addition CIL have identified 23 locations for deshitling 
plants. Implementation of the projects will, however, depend on willing
ness of consumers to pay for the higher cost of beneficiated coal. 

This has been seen by Audit . 

[Department of Coal O .M. No. 48042/10/86-CPD Dated 1.2.90] 

I 



CHAPTER IV 

OBSERVATIONS.RECOMMENDATIONS REPLIES TO WH ICH 
HA VE ,.. ·.NOT BEEN ACCEPTED BY COMMITIEE AND W H ICH 

·~ REQUIRE REITERATION 

Recommendation 

54. The Committee note that coal wagons are weighed at collieries and 
the RRs are issued by Railway personnel posted at the weighbridges. 
Where there is no weigh-bridge, coal is loaded by the collieries on 
volumetric basis i.e. as per marking on the wagons and the wagons are 
subsequently weighed at the Railway weighbridges or booked on carrying 
capacity basis. However, a test weighment of 1.18 lakh wagons loaded in 
different coal fields of Eastern and South Eastern Railways, in September 
1985, had revealed that 37.49 per cent wagons were o verloaded and 41.39 
per cent wagons were underloaded . The extent of overloading in respect of 
BOX wagons ranged from 9 per cent to 27 per cent and in respect of 4 
wheelers ·from 6 per cent to 33 per cent of the carrying capacity. As 
regards underloading of wagons, there have been complaints from the 
consumers that there is shortage of coal to the tune of 13 to 16 per cent on 
the carrying capacity. The fact that only 21.12 per cent wagons were found 
correctly loaded, in the test check, indicates nothing but the fai lure on the 
part of the consignors as well as the Railway staff issuing the RRs to 

exercise proper supervision to ensure the- correct loading operations. To 
say the least, the supervision needs to be tightened . 

[S .No .7, para 54 of 64th Report of PAC (1986-87) Eighth Lok Sabha 

Action taken 

Wherever coal handling plants have been provided and the we ighbridges 
are located· under the loading chute, the weighbridge Clerk is ab le to 
exercise supervision to ensure correct )()a ding of the wagon . However , 
where weighbridges are installed away from the place where wagons are 
loaded whether in the colliery sidings or in the Depot yards. the 
weighbridge Clerk records the actual weigh< loaded in the wago n. Loading 
of coal is done by Coal India, whose staff at the collieries arc generally 
familiar with the bulk density of coal loaded from the particular collieries. 
If adequate supervision is exercised by them, the incidence of undcrlo ad ing 
or overloading should come down . 

JJint test weighment of BOX 'N' wagons as!>ociating the representatives 
of Coal India and the consumers were conducted at the collieries in Korea
Rewa Coal Fields of S.E. Railway and the minimum weight for charge for 
steam and slack coal was revised ; at the same time the height upto which 
wagons should be loaded, has been prescribed to achieve the prescribed 
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weight . Instructions have bee::n issued that wherever railway staff are 
provided at these collieries, they should make an endorsement on Railway 
Receipts to indicate if the wagons have been loaded upto the prescribed 
height or not. A copy each of the instructions issued on 3.9.1986 and 
12.12.1986 is enclosed. 

The comments of the Department of Coal are furnished in the enclosed 
note (Annexure B). 

The comments of the Ministry of Railways on the points raised by the 
Department of Coal in the enclosed note are as under:-

The scale of free time now available for loading of coal is indicated 
below:-

For all 4 wheeled wagons whether - 5 working hours from the 
in rakes or piecemeals time the wagon is placed in 

Box wagons (Manual loading) 

1 to 10 
11 to 19 

20 and above 

Box wagons (Mechanical loading) 

Any number 

Box ' N' wagons (Manual loading) 

1 to 44 
45 and above 

Box 'N' wagons (Mechanical 

45 and above 

loading) 

position for loading . 

-5 working hours 
-6 working hours 
-8 working hours 

-5 working hours 

- 8 working hours 
- 10 working hours 

- 9 working hours 

The above scale of free time is considered to be adequate . In regard to 
free time for loading of BOX 'N' wagons , Ministry of Railways have 
agreed to share 50% of the cost' of a study proposed to the enstrusted by 
the Department of coal to RITES. 

As regards charges on overloaded wagons , an extract of Rule 161-A of 
the Goods Tariff effective form 1. 4.1987 is enclosed as Annexure ·c. It 
would be seen therefrom that loading tolerance has been suitably liberal
ised. 

It is riot possible on account of practical difficulties to off-load coal from 
overloaded wagons since this will result in undue detention to wagons and 
problem of disposal of off-loaded coal etc . Since Department of Coal have 
already issued instructions to tpe Coal Companies to improve supervision. 
th is should be followed up by them to bring about an improvement in the 
position regarding overloading of coal wagons. 
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Audit's observations 

The Public Accounts Committee while observing that only 21 .12% ,bf 
wagons were found correctly loaded (in a test weighment of 1 :18 lakh 
wagons) recommended that the supervision needs to be tightened . It is 
noticed from the reply that the Railway Board has narrated the existing 
practice and left it to the Department of Coal to follow up the instructions 
,issued by it to improve supervision . It has been stated that "wherever 
railway staff" were provided in the collieries they should rec9rd on the RR 
whether the wagon was loaded upto prescribed height. The Railways 
appear to feel that if adequate supervision was exer~ised by the staff of 
Coal India incidence of underloading or overloading would come down . 
The Department of Coal, on the other hand, has stated that loading 
operations within the free time (allowed by Railways), specially machine 
loading with payloaders, are prone to overloading and i.mderloading. 

The notes submitted by Department of Coal and the Railway Board do 
not seem to have covered the specific points raised by P.A .C. Railway 
Board may kindly incorporate these remarks _as ·Audit Observations '. 

Railway Board's further remarks 

As has already been explained in the Action Taken .. Note'. loaqing of 
coal is done by the staff of the collieries who . ar~ famil~ar wit~ the. bulk 
density of coal loaded from the particular colhenes . Railway- s~aff 1s not 
posted at each and every colliery and wherever they. are p:ov1ded, they 
witness the weighment and record the weight loaded m e~cli w~g~n. The 

·1 taff have no control ovl!r the loading operat10rts ms1de the ra1 way s . 1 . • I d ' 
collieries. Further, it has to be appreciated _that unde1 the n ian 
conditions it is a herculean effort to load, clear and move. 15 ,000 ~agons 
being loaded per day . Weighment is a small item in the enure_·exerc1se artd 
in a large percentage of cases categorised as not properly loaded, the 

.difference. would 3e marginal. C PAC/VIII/64 
( l Bd' ) 0 M No. 86-B -

[Ministry of Railways RY· s · · dt. 3/3/88] 

No. TCR/1394184127-. 

The General Manager, 
South Eastern Railway, 
CALCUTTA. 

COPY 
Government Of India 
Ministry of Railways 

(Railway Board) 
*** *** New D-e\hi, dated 3-9-1986 

Sub: Issue of Railway Receipts for coal loaded in BOX 'N ' wagon 
from colliery sidings located on the South Eastern Railway. 

Attention is invited to :Para 2 of Board's letter Qf even number dated . 
24.4.1986 wherein instructions were issued that loading heights upta which 
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loading should be done above the brim iq BOX'N' wngons at diffcreqcc 
colliery sidings should be prescribed. 

2. Board desire that wherever such loqding heights have been pre
scribed, and till such time weighbridges/weightom~ter!) are provided by 
Coal India Ltd . , the Railway staff, where providecj, should witness loading 
and give a remark on the Railway Receipt to thei effect that wagon is 
"loaded upto prescribed height" or •·not loa.cled upto prescribed height", as 
the case may be. Record of such remarks should nli;o be kept in the 
Forwarding Note and Weighment Rcgisti;ir. 

3. These instructions will remain in force upto ~l.12.1986. A report on 
how this system has worked may please be seint by the end of November. 
1986. 

4. Instructions inay be issued to the staff concerned immediately and the 
receipt of this Jetter acknowledged. Staff must be told that each wagon will 
have to be personally inspected and then StJch remarks given against each 
wagon. Inspectors and officers will make surprise checks whether the 
remarks arc being given correctly . 

DA: NIL. 

No . TCR/1394/84/27 

Sd/-
(M.L. WATTAL) .. 

Dy . Director, Traffic Comm!. (Rates), 
Railway Board . 

New Delhi, dated 3.9.1986 

Copy forwarded to General Mangers , All Indian Railways (except South 
Eastern Railway). 

DA: NIL 

(COPY) 

Sd/
(M .L. WATTAL) 

Dy . Director, Traffic Comm!. (Rates). 
Railway Boiird. 

GOVERNMENT OF INDJA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

THE GENERAL MANAGER, 

SOUTH EASTERN RAILWAY, 
CALCUTTA. 

XXR WIRELESS/fOST COPY 

ISSUED ON 12-12-1986. 

NO . TCR/ 1394 / 84127(.) Reference Board's letter of even number dated 
3-9-1986 regarding issue of railway receipt;; fur coal loaded in BOX·N· 
wagons from collieries on South Eastern Railw<1V wherein instructions were 
issued that whe rever loading heights upto whi~h loading should be done 
above the brim of the BOX·N ' wagon have been prescribed Railway staff 
where provided should witness loading and give a suitable remark 011 the 
Railway receipt as to whether the wagon was loaded upto prescribed 
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height or not (.) These instructions were notified to remain in force-upto 
31.12.86 (.) It has been decided that the currency of these instructions 
should be extended beyond 31.12.1986 and that they will remain in force 
till further advice (.) Issue instructions to all concerned (.) South Eastern 
Railway's report on the working of the system called for in para 3 of 
Board's letter of 3-9-1986 not yet received and may please be expedited 
explaining the reasons for delay in submission of the same (.) · Acknow
ledge ( .) 

Copy by post in confirmation. 

NO.TCR/1394/84 I 27. 

Railways 

Sd/-
(R. Aravamudhan) 

Dy. Director. Traffic Comml. (Rates), 
Railway Board. 

New Delhi, dated : 12-12-1986 

Copy forwarded to General Managers, All Indian Railways, (except 
South Eastern Railway) . 

(Sd/-) 
(R. Aravamudhan) 

Dy. Director. Traffic Comml. (Rates), 
Railway Board. 



ANNEXURE 'B' 

COMMENTS Of DEPTI. Of COAL ON PAR/\ 54 Of PAC'S 64Tll REPORT 

Coal Companies have been advised from time to time to improve 
supervision to reduce incidence of underloading I overloading. However, 
overloading and underloading of wagons persist mainly due to the 
following constraints:-

(1) Ever since nationalisation of coal industry the Railways made 
changes in their operating systems I rules I practices for their own opera
tional convenience and for achieving higher coal traffic in disregard to the 
inconvenience caused to the Collieries. Large number of small sidings had 
to be reduced considerably to larger sidings for convenience of Railways' 
operations in respect of coal loading in block rakes. The Railways went on 
increasing the number of wagons of block rakes introducing BOX wagons 
and then BOX N wagons for which there is no arrangement for weighment 
either at the Colliery or at the Railway Weighbridges . Massive investments 
had to be made by the Coal Industry after nationalisation in order to fall 
in line with such changes in the interest of handling bigger size rakes for 
improving the turn round of wagons . But adequate free loading time 
commensurate with such changes was not allowed by the Railways making 
it extremely difficult to carry out loading and levelling operations within 
the short time in a situation whereby efforts are to be made to avoid 
detention of wagons and resultant heavy demurrage charges since demur
rage for the entire rake is to be paid even if one or two wagons are left for 
loading at the time of the visit of the pilot. Such loading operations, 
specially machine loading with pay loader are prone to overloading and 
underloading. The details of existing free loading time allowed by the 
Railways are shown at Annexure-1. 

(II) Frequent changes are being made by the Railways in the carrying 
capacity I minimum .chargeable weight of wagons . Until 10th. July, 1973, 
there was no provision for recovery of penalty charge for overloading 
unless the overload was removed by the Railways (su·ch offloading being 
dork by them at forwarding stations), when they fixed the minimum 
chargeable weight at CC + 1 tonne for four-wheeler wagons , whereas for 
box wagons minimum weight was retained at the carrying capacity. The 
Railway Ministry imposed penalty charges for overloading of wagons from 
the 23rd October, 1974, for the first time. Initially the marked carrying 
capacity was the minimum weight for charge for a box wagon, which was 
subsequently increased by the Railways in October, 1975 , to CC + 2 
tonnes (and for four-wheelers to CC + 2 tonnes), thereafter to CC + 5 
tonnes and then again reverted back tonnes and then again reverted back 
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to CC + 2 tdl1nes . ~eCeritly they have revised the same to CC + 3 tonnes 
with effect from 15.12,86. Such changes in the minimum chargeable weight 
rt1ade the proper loading operations difficult. As per the existing rules the 
minimum weight for charge is CC + 3 tonnes and in case the wagon is 
found to be loaded less thah CC + 3 tonnes it is treated as having been 
1.thderloaded and u11derloudi11g charges become payable. In case it is found 
to be loaded uptd CC -1- 4 tonnes, normal freight is charged, but if found 
to be loaded beyond CC + 4 tonnes different rates of freight become 
payable, and beyond CC + S tonnes penal freight charges are to be paid. 
Thus the tolerahce for a BOX wagon, whose carrying capadty is 55 to 57 
tonnes, is only one tonne, which is inadequate. 

(Ill) It is extremely difficult to avoid overloading and underloading of 
wagons within the limited tolerance allowed by the Railways. Initially 
when four-wheeler wagons were in vogue with the carrying capacity of 22 
tonnes, the minimum weight for charge was carrying capacity of the 
wagons, but if found loaded upto 2 tonnes in excess no penal freight 
charges were leviable. In other words, the tolerance was two tonnes for a 
KC wagon with a pay load of 22 tonnes. On this analogy there should have 
been a tolerance of minimum 5 tonnes for loading a box wagon. The 
minimum weight for charge for a box wagon should be the marked 
carrying capacity and if found loaded upto CC + 5 tonnes no penal 
overloading charge should be levied, but the normal freight to be charged. 
It should attract penalty charges only in case the box wagons are found to 
be loaded beyond CC + 5 tonnes. This cushioning may eliminate the 
chances of both overloading and underloading to a great extent. The 
Railways themselves had increased the carrying capacity of box wagons to 
CC + 5 tonnes on their own previously and hence there should be no 
harm if they permit the tolerance of 5 tonnes in a box wagon, a part of 
which is being now utilised by Railway to increase their revenues. 

(IV) The Railways used to unload the overloaded coal from the 
wagons to avoid running of overloaded train, which is a s<ifety hazard. 
They have since discontinued this practice and are trying to · control this 
hazard by imposing penalties, which is impracticable . 

In view of the above mentiQned constraints, Deptt. of Railways should 
consider the question of:-

i) providing . adequate free loading time to avoid detention of waoons 
resulting in heavy demurrage charges; 

0 

ii) providing adequate tolerance limit in the carrying capacity of wagons 
and; · 

iii) reverting back to the old system of unloading overloaded coal. 



AN NEXURE-1 
DETAILS OF EXISTING FREE LOADING TIM E lNSPITE OF INCREASE IN R . 

S AKE 
IZE 

1. For all 4 ~ wheeler wagons in 
rake or piecemeal. . 

2. 20 BOX wagons rake ot more 
wagons in a rake placed at a 
time for one party. 

~ 

3. · For a Group .of 11-19 ·BOX • 
• A ~ago~s far one party. 

4. Eor 1-10 BOX wagoi;is for one 
pat ty. 

5. For mechanical loading or 
bunker loading. 

6. In. case of all other trpes . of 
wago~. 

7. F.qr 55 BOX 'N' wagons. 

: ·s working hours from the time 
wagOJl is placed in position 
for loa~_ii1g . • · 

8 working h9i.us . 

fr ~orking, hours. 

5 working hours . .-

5 working ours. 

5 working hours . 

: 10 hours for m~nual loading. 
9 hours· for mechanical 

Joaffeig . .. 



GOVERNMENT OF INDIA (BHARAT SAI<KAR) 
MINISTRY OF RAILW YS (RA lL M. \!·~1 ' .R r. tAY ;\) 

(RAILWAY BOARD) 
No . TC-l/86 1 109 1 14 Ne 1r LJel/i i, dated :!7.2. 1987 

The General Managers, 
All InJi an Railways. 

Sub : Penalty for loading commodities in loose condition beyond the 
permissible carrying capacity of the wagon. 

Ref: Board's letter No. TC-I/1294 / 75 / l dated 19-7-1985 and 
wireless message No. TCR / 1394 / 86117 dated 2-12-1986 . 

Board have decided that Rule 161-A of the IRCA Goods Tariff 
No . 3.7 Part I Volume I dealing with penalty for loading 
rnmmodities in loose condition beyond the permissible carrying 
capacity of wagon be amended as under :-

" Rule 161 ~A. Charge for loading commodities in luusc conditioi1 
beyond the permissible carrying capacity of the 
wagon." 

While loading commodities in loose .. consignors must not exceed the 
permissible carrying capacity of the wagon used or any reduced carrying 
capacity that may be required in the circumstances referred to in Rule 163. 
Should overweight be discovered, such overweight beyond the permissible 
carrying capacity of the wagon used will, notwithstanding anything con
tained in this Tariff or in any other rule or instructions be charged as 
under from the forwarding station to the destination:-

(a) when detected at the time of booking: If the overweight above the 
permissible carrying capacity is upto one tonne or less in the case of a 4 
wheeled I 6 wheeled wagon and . two tonnes or less in the case of an 
eight-wheeled wagon (including BOX wagons), such overweight will be 
charged at the normal trainload I wagonload rate, as the case may be , 
applicable to the commodity. Any overweight beyond these limits (i.e . the 
weight which exceeds permissible carrying capacity plus one tonne in the 
case of a four or six wheeler, and two tonnes in the case of an eight 
wheeler) will be charged at the 'Smalls' rate applicable to the commodity . 

(b) when detected cu route or at the destination: 

(i) if the overweight above the permissible carrying capacity is one 
tonrie or less in the case of a 4-wheeled / 6 wheeled wagon and two 
tonnes or less in the case of an 8 wheeled wagon (including BOX 
wagons), such overweight will be charged at the normal trainload I 
wagonload rate, as the case may be, applicable to the commodity. 

(ii) if the overweight beyond the permissible carrying capacity 
exceeds one tonne but does not exceed two tonnes in the case of a 
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four-wheeled/ six-wheeled wagon or exceeds two tonnes but does not 
exceed three tonnes in the case of an eight-wheeled wagon (including 
BOX wagon), the charges will be levied at the following rates: 

-Normal trainload/wagonload rate on the weight. of permissible carrying 
capacity plus one tonne in the case ,of a four-six wheeled wagon and two 
tonnes in the case of an eight-wheeled wagon. 
-Smalls rate on the weight bey_ond the limit mentioned above . 

(iii) if the overweight beyond! the permissible carrying capacity 
exceeds two tonnes in the case of a four-wheeled/six-wheeled wagon 
or exceeds three tonnes .in the case of an eight_-wheeled wagon 
(including BOX wagons) , the charges will be ' levied at the following 
rates : . 

-Norm.al trainload/wagonload rate on the weight of permissible carrying 
capacity plus one tonne in the case 'of a four I six wheeled wagon and two 
tonnes in the case of an eight-wheeled wagon. 

-Double the 'smalls' rate on the weight ,.beyond the limit mentioned 
above. 

2. Two examp~s illustrating how the charges in the case of overloading 
are to be recovered are given in the A.nnexµr~ . 

3. The above amendm~nt will take eftect from 1st April , 1987. 

4. This issues with the concur.renc~ of the Finance Directorate of the 
Ministry of Railways. 

5. Necessary instructions may please be issue9 to all concerned and the 
receipt of this letter acknowledged . 

No . TCl/86il09/14 

Sd/- R. Aravamudhan 
Dy. Director Traffic Commercial (R) 

Railway Board 
New Pelhi, Dated: 27-2-1987 

Copy forwarded for information to: 
1. Port Ti:ui;t~, 
2. General Secretary, IRCA, New Delhi. He will plea~e issue pecessary 

correcti911 11lip to ti:\e IRCA Goods Tariff No. 37 Part I Vol. I and 
iwknowleqge receipt of this letier. 

3. Principal, Railway Staff College,, Vadpdara. 
4. ADAJ (Railways), New Delhi . ~(witn 36 spares) . 

Sell- R. Aravamudhan 
Dy. Director Traffic Commercial (R) 

F.ailway Board 

Copy to : TC (Rates), TC (CR), TC-III, TC-IV, Fuel, Budget, Stat (CA), 
M (N), and · F(S)III Branches, Railway Board. 



ANNEXURE 

EXAMPLES ~1-1.QWING BASIS OF CHARGES TO BE LEVIED :F()R COAL LOADED . 

. BEYO't'D PERMISSIDLE CARRYING CAPACITY OF w AGON USED 

I. A Box wagon with a marked Carrying Capacity of 55 .7 toni1es is 
loaded ·with coal.. The ·Tariff Minimum Weight for Charge is 58.7 
tonnes. 

(a) Weight detected at the Booking 
point 
60.7 Tonnes 

62.00 Tonnes 

(b) Weigbt detected en route/at 
qestination 

60.7 Tonnes 

6(7 ronnes 

64 Tonnes 

' 

.Freight Charges leviable 

Trainload I Wagonload rate for 
p0 .7 Tonnes . 
~a) Trainload / Wagonload rate 

for 60. 7 Tonnes , 
(b) Smalls rate for 1.3 Tonnes 

(a) Trainload / Wagonload rate 
for 60:7 Tonnes. 

(a) Ttairiloa~/Wagonload rate 
for 60. 7 Tonnes 

(b) Smalls. rate for 1 Tonne . 

· (a) Trainload I Wagonload rate 
for 60.7 tonnes 

(b) Double the Smalls Rate for 
3.3. Tonnes. 

II. A 4-wheeled wagon (BC) with a marked carrying capacity of 22.4 
tonnes loaded with coal. The Tariff Minimum Weight for charge is 
24.4 Tonnes. 

(a) Weight .detected at the booking 
point 
25.4 Tonnes 

27.0 Tonnes 
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Freight Charges leviable 

Trainload I Wagon load rate for 
25.4 Tonnes 
(a) Trainfoad I W agonload rate 

for 25.4 Tonnes 



(b) Weight detected enroute I at 
destination 
25.4 Tonnes 

26.4 Tonnes 

28.0 Tonnes 

(b) Smalls rate for 1.6 
Tonnes 

Trainload I Wagon load rate for 
25 .4 Tonnes 
(a) Trainload I Wagon load rate 

for 25.4 Tonnes 
(b) Smalls rate for one tonne. 
(a)_ Traioload I Wagonloail rate 

for 25 .. 4 Tonnes 
(b) Double the Smalls rate for 

2.6 Tonnes. 

Recommendation 

The Committee regret to observe that the Coal India Ltd . and Railways 
have tried to shift the responsibility of proper loading of wagons on each 
other. According to the Coal India Ltd .. the weighment responsibility at 
the point of loading is that of Railways as RRs are issued by the Railway 
staff and even the weighbridges owned by the collieries are manned by Jbc 
Railway staff. On the other hand, the Railways have contended that it .is 
the responsibility of the collieries to load correct quantity of coal. The 
Committee feel that neither Railways nor Coal India Ltd. can absolve 
themselves from the responsibility of ensuring proper loading of wagons. 
Over loading of wagons is not only a safety hazard but also a leakage of 
revenue whereas underloading of wagons is clear mal-praetice . In any case. 
it is essential to ensure that the wagons arc wrrcctly loaded. In the 
Commillee's view the chance of irregular loading arc more if the wa~oni. 
are not at all weighed at the collieries. At present all the collicric~ do ~o~ 
have weighbridges and even the existing weighbridgcs cannot weigh BOX'N' 
wagons which' arc increasingly being used fbr loading of coal . Yet) !rit 
wagons are. in fact, weighed at the starting point and hence large scatc 
irregular loadings are but natural. If such irregular loadings i.c . under 
loading and over loading of wagons is allowed to <!ontinue unchcckeo mere 
would be some more disadvantages in addition to those referred to above . 
Some consignees would get undue advantage (in case of over loading) 
whereas some others would stand to lose (in ca-;c of under loading) as cost 
of coal and freight is chacged on carrying capacity basis. The consignees 
who lose in the process are bound tu make a complaint against Railways as 
well as coal companies for short supply of coal besides claiming compensa
tion. Special efforts arc. therefore. necessary on the pan of both the 
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organisations to ensure and particularly in case of wagons remaining 
unweighed a! the collieries I loading points. that they arc loaded to their 
"'4'!_rkfc! ~ oarrfint qipacity. 

rs .No.8. Para SS of 64th Report of PAC (1986-87) VIII Lok Sabha] 

Action ti1ken 

Weighment of lht; consignment is primarily the respunsibili1~· of the 
consignor who is required to declare the weight of the consignment 
offered. in the forwarding note. In the case of bulk i.:ommodities such as 
coal. the collieries have to instal weighbridges ut the kiuding points. As 
carriers. Railways have fixed minimum weight for charge for different 
types of wagons based on their marked carrying capacity and the extent of 
overlo~ging pcrmittc<.1 . Therefore. from the point of view of charging of 
freight. wcighment of each an<.! every wagon by the railway is not 
nccessan . Railways 9nly make 1es1 weighnicnt llf sonic wagun~ in order to 
detect (,lvcrloading. if an~. and Ill disrnuragl· it , Railwa~· ~ kv~ penal 
charges for uvcrl\)ilding . It is alwa~s f11r 1hc part\ which sells an~ goods tu 
weigh it and satisfy the buyer. 

So far as BOX ·f' ' wagons arc cu111:crncd. \H!rghbrilJgcs al the following 
colliery sidings in Korea-Rewa Coal fields have sim:c been modified 10 suit 
weighmcn1 of BOX 'I'' wagon~ . 

1. Chun:ha 
.., Bijuri 

3. Duman Hill 

.i . Bisrampur· I 

5. Bisrampur-11 

ti. Kure a Nu . 

7 Korea l'io. II 

8. New Kusumunda l'o . I 

9. New Kusumunda No . II 

Simi!!lrly the wei~llbridst;s at Dakra and Bhurkunda collieries in Kuran
pura ('oa! fi!!IQ tiave 11lso t>cen modified tu suit weighmcnt of BOX 'N' 
wagons . An clcctroni~, weighbriQgc tias recently been inlitalled al Bachra 
Colliery in l\aranp4ra C<,>al field. 

Comments of the Department of Coal i,irl,! furnished in the enclosed note 
1Anncx1,1re f) . 

The position of points raised . by the Dcp11nment vf Coal regarding 
increasing tolerance limit and off loading of coal by the railways has 

. already been indicated in the r~ply against para 54. 

The freight charges lcviablc for ovc;rloadcd wagons vary in accordance 



with different levels of overloading detected. These have been prescribed 
to Uiscourago ·overloading which is a safety hazard. 

Audit observation 

T&e PAC. dbseffcd· ti,t the Coal India and Railways had tried to shif~ 
. ttie responsibility of proper loading of wagons on each other. PAC desired 
that special efforts were necessary on the part of both organisations to 

· ensure particularli in the case of wagons remaining unweighed at the 
loading points, that they were loaded properly. 

In the action taken note, while the railways maintain that it is the 
responsibility of the consignor, the Department of Coal has said that the 
sale is on FOR colliery basis and its responsibility ceases as soon as wagons 
are loaded. The Department of Coal has also stated that both under· 
manual and mechanical Loadings wagons cannot be accurately loaded. · 

Since these divergent views do not meet the· specific recommendation of 
the PAC, Railway Board is requested to append the above remarks as 
"Audit Obseivation.' 

Railway Board's further remarks 

Since the Department of Coal have mentioned that their sale is on FOR 
colliery basis , it is , therefore, essential :for them as sellers to ensure that 
the wagons are loaded correctly. As has already been mentioned, loading 
of coal is done by the staff of collieries and railways have no control over 
that. The railway staff, if any provided , are only at the weighbridge point 
where the weighment is recorded. It would, thus , be appreciated that a 
peBon whose duty is to record the weight of the consignment connot 
exercise control over loading operations. Nevertheless, where the loading 
is .done mechanically by chutes over the weighbridge, the railway's 
weighbridge clerk sees to it that the wagons are loaded correctly. Further, 
as already m'!ntioned, the magnitude of the railway operations do not 
permit detention of wagons for weighment and adjustmeet of .Io4tis. 

[Ministry of Railways (Rly . Bd) 's O.M No.86-BC..-Pf\.C/VIU/64 dt 313/ 
88] 



ANNEXURE I 

COMMENTS OF DEPTI. OF CoAL ON PARA 55 OF PAC'S 64rn REPORT 

.oar lOrms of.sale are on F.O.R. Colliery basis. Hence our responsibility 
ceases as soon as the wagons are loaded. Due care is, however, taken in 
loading of wagons keeping in view the volumetric conversion factor to 
ensure that wagons are loaded as per carrying capacity . Even then on 
practice it would be found that some wagons are overloaded and some 
wagons are underloaded. That may happen because the specific gravity of 
coal varies from size to size, seam to seam, field to field and season to 
season. All these factors are beyond our control. Wagon loading is done 
manually and mechanically . While loading manually, a few b.askets here 
and there would make a substantial difference and may result in over
loading/underloading. In similar fashion by mechanical system wagons 
cannot be accurately loaded. 

In view of the above, the only solution to the problem is that the 
tolerance limit should be iffcreased and carrying capacity should not be 
changed frequently as done during the last few years to earn more and 
more revenue . Railways have imposed this penalty to ensure that wagons 
are not overloaded as carrying of train overloaded is a safety hazard . Even 
by doing so there has not been any improvement in respect of overloading 
and underloading of wagons, By imposing penalty the safety factor cannot 
improve. 

CIL on their part have drawn up a time bound programme of 
installation, conversion and ~odification of the existing ·weighbridge 
(details given in the action taken note in respect of recommendation at S. 
No .. 9) and Railways on their part should either revert back to the system 
of unloading the overloaded wagons, which was iii use earlier instead of 
levying penal freight. They may indicate a separate slab .system for 
over.loaded coal, which would form a part of total freight structure and 
shoul.P not be called a perial freight, i.e ., the higher the coal received by 
the consumer beyond the carrying capacity the highe;:r the freight could be 
charged from the consumers. By this way consumers may not have any 
grievance in this regard and the Railways may continue to earn their 
revenues . 

Recommedation 

As on 12 December, 1985 there were only 70 weighbridges in different 
collieries of Coal India Ltd. which has 305 rail loading points . Out of these 
only 51 weighbridges were· in working condition; 13 being out of order and 
6 awaiting ·corrimissionirig . According to the Department of Coal , Coal 

40 



-H 

India Ltd . requires 69 !idditional weighbridgcs. There is also a proposal fo.F 
installing 19 electronic weighbridges in the near future to weigh BOX ·N · 

wagons at their collieries . The expenditure involved on machines and 
installation of indigenous electronic weighbridges i£ stated to be between 
Rs . 12 and Rs . 15 lakhs each and that on mechanical weighbridges is of the 
order of Rs . 9 lakhs each . The setting up of electronic weighbridgcs is 
however likely to be delayed as the indigenous manufacturers arc stated to 
have been asked to develop the ,electronic weighbridgcs according tu 
certain specifications . The Committee feel that even if all these additional 
wcighbridges arc installed there would still be many coal loading points at 
the collieries of Coal India Ltd . which will n:main without wcighbridgcs . In 
the absence of wcighbridges it is not only difficult to ascertain the cxaeJ 
quantity of ':oal loaded in the wagons and the cost of coal to be charged 
from the consumers but also overloading and unc.krloading cannot be 
controlled . If the Coal India Ltd. had planned installation uf wcighbridges 
in a phased manner thereby spreading the expenditure un them U\·er the 
years. it would not have been difficult tu provide the weighbridge~ at all 
the collieries by now. Their task in this regard was < tl~o made ea~ier tu a 
certain extent by the incentives provided b~ Raih1ays in the furm Lff 
rebates for wcighment of coal at their wcighbridges plus the rnst uf ~tall 
provided to operate these wcighbridges . The Committee ha,·c nu\1 been 
informed that in the meetings held on 31 Januar~ . 1906 and 15 februan . 
1986 between the Union Energy Minister and representatives uf Coal India 
Ltd .. ~late Electricity Board . Departrrn:nl uf Railways . Power and Coal. a 
decision was taken that Coal India Ltd . should pwvide weighbridges on <1 
crash programme basis in the identified mines where no weighment is 
being done at present. The Commi11ee would like tu be apprised whether 
Coal India Ltd . have chalked out a time bound programme for ins1alla1ion 
of wcighbridgcs al the remaining rnllieries . ThL· CL1n11nittec rnnsider that 
apart from providing weighhridges at all thL· L· ullieriL· ~ it is also 11ece~~•1n tt• 
ensure that adequate arrangements arc m<tdL· !Pr rq1air <ind maintL·nanL·L· 
of these weighbridges . 

(S.No . 9, para 56 of 64th Report of PAC (1986-87) VIII Lok Sabha] 



-l2 

Action taken 

The Ministry of Energy have furnished the following position :-

··The time-hound programme of installation. conversion and modification 
of weighhriJgcs anJ the progress of work are as under :-

Items 

(A) lnmotion 
Electronic 
Weigh
hriJgcs with 
print out 
system 

(8) Static 
Electronic 
wcighhriJgcs 
with print out 
s\·stcm 

Programmt.:. tn·-
with dates of stalled/ 
comm1s
s1oning 

l'<o . Date of 
comple

tion 

, 
3 

15 30 .6.87 

9 30.6.87 

com
pleted 

, 

-i.;. 

Progress and expected schedu
les of completion for the rest 

(i) Installation of 7 weigh
hridges is in progress . 

(ii) Sites for J weighhridges 
arc yt.:t to he. approved hy 
the Railways . 

(iii) Site for l Weighhridge at 
WCL will he released af
ter watching the perform
ance. 

(iv) Work yet to start at 2 
places . 

(v) All are expected to he 
completed by Sept. 1987. 

( i) I ns!allatmn completed at 
two places. Only stamping 
is awaited . 

(ii) Site~ for 3 weighhriJges 
not yet released by CCL. 
WCL and SECL. 

(iii) Site for on..: wcighhriJge 
ehang..:d hy SECL. 

( i\·) All arc expected to he 
completed hy Sept . I LJ8T 
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( C) Conversion 61 
of Mec.nanical 
weigh bridges 
into Electronic 
ones with print 

, :out system . 

(D) Modifica- 19 
tion of weigh
bridges for 
weighing 
BOX N wa
gons . 

3 

30.6.87 
for 42 
weigh
brid
ges . 

15.6.87 
(except 
for 
one) 

43 

4 

2 

17 

(i) Installation at on\.! place 
completed. Only stamping 
is awaited . 

(ii). Work is in progress at two 
places. 

(iii) The suppliers have been 
given the schedules for 
conversion of 40 weigh
bridges by 30 .6.87 . 

(iv) Conversion of balance 
weighhridges will he taken 
up after completion of the 
above 40 ·weigh bridges. 
The delay is mainly due to 
time taken to convert ex
isting weighbridges rooms 
to ~irconditioned ~mes and 
the need for installing un
interrupted Power Supply 
Units. 

(i) Work on modification of I 
weighbridge is in progress 
for completion within the 
scheduled date. 

(ii) For the balance I. a deci
sion has been taken to 
instal a static Electronic 
Weighbridge instead of 
modification . 

(iii) Five Railway Weighbridges 
are also to be modified . 
The matter is under pur
suasion with them. 

With the implementation of this programme, ·about 248 loading points 
will be covered and there will be hardly any siding left for despatch of coal 
with unweighed wagon. 

The recommendation regarding the necessity to ensure that adequate 
arrangements are made for repair and maintenance of the weighbridges has 
been noted for compliance. As a matter of fact the Manufacturers are 
being awarded with repair and Maintenance work to ensure that the 
Weighbridges function properlx." 
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Audit obsenations 

The progress ~>f installation of wcighhric.lgcs is \'ery slow with reference 
to target. Reasons for this may he ac.lc.lec.I in the Action Taken Note. 

Railwa~· Board's further remarks 

Since the comments on this para was furnished hy the Dept!. of Coal. 
Ors . of Aue.lit ha\'c seen conveyed to them . The slow pace of installation of 
weighhridges i.s attainable to a numher of factors like a\'ailahility of funds. 
c.levelopmcntal orders. trials anc.I manufacturing capacity etc . availahle in 
the country . 

So far as Rly's appro\'al to the sites for installation of ·wcighhridgcs is 
concerned . all sties except two. have seen clcarec.I. The location .of these 
weighhric.lges is also heing decic.lec.1 h ... v E<istern Rly anc.I Coal India Ltc.I. hy 
mutual ~onsultation . . 

[Ministry of Rlys. (RB) O .M . No. 86-BC-PAC/VIIl/64 dt. 3/3/88] 

Action Taken of Deptt. of Coal 

As on 1st January. 19~~\. the. position of installation. conversion and 
modification of weighhridges and the progress of work is as under:-

(A) In-motion Electronic Weighbridges with Print out system 

Out of 15 Weighbridges. 4 were completed by December. 1987. while 6 
numbers were under installation . The site for balance 5 weighbridges had 
not been made available . 

(B) Static Electronic Weighbridges with Print out system 

Out of 9 only 5 Weigh bridges had been installed by December. 1987. 
one was under installation and the site for balance 3 had not yet been 
selected by the Company . 

(C) Conversion of Mechanical Weighbridges into Electronic Print out 

Out of 61 Weigh bridges. 19 had been converted by December. 1987 
whil~ 10 were under conversion. The work on the balance was yet to be 
taken up (December. 1987). 

(D) Modification of Weighbridges for weighing Box-N wagons 

The original programme was for modification of 18 weighbridges which 
was subsequently revised to 26. Of these 25 had been modified by 
December. 1987 . 

Total number of loading points as on 31.3 . 1987 was 257 . The points not 
covered by weighment were 27 while points not covered by the present 
programme of installation of Weighbridges were 9. 

[Department of Coal D .M. No. 48042 / 10 I 86-CPD Dated: 16-1-1990] 
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POSITION IN REGARD TO INSTALLATION, CONVERSION AND 
MODIFICATION OF WEIGHBRIDGES AND THE PROGRESS OF 

WORK AS ON 30.11.1989 

A. In-motion Weighbridges with Print out system 

Out of 15 weighbridges 3 have been completed 5 are under installation 
and work for balance 2 is yet to start. 

B. Static Electronic Weighbridges with Print out system 

All the nine (9) static electronic weighbridges have been installed. 

C. Conversion of Weighbridges into Electronic Print out systems 

Out of 61 weighbridges referred previously 57 have so far been 
converted , tw·o are under conversion and conversion of balance 2 (two), is 
yet to start . 

D. Modification of weighbridges for weighing Box-N Wagons 

All 26 (Twenty-six) weighbridges have been modified as programmed. 

[Deptt . of Coal O .M. No . 48042 I 10 I 86-CPD dt . 16 I 1 I 90.] 
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. PART II 

MINUTES OF THE 5TH SITTING OF THE PUBLIC ACCOUNTS 
COMMITTEE HELD ON 31ST JULY. 1990 IN COMMITTEE ROOM 

NO. 50. PARLIAMENT HOUSE ' 

The Committee sat front 15.00 hrs. to 17.30 hrs. 

Present 

Shri Sontosh Mohan Dev-Chairman 

Members 
2. Shri G.M. Banatwalla 
3. Shri Nirmal Kanti Chatterjee 
4. Shri P. Chidam~aram 
5. Shri Mallikarjun 
6. Prof. Gopalrao Mayekar 
7. Shri Kailash Meghwal 
8. Shri Shantilal Purushott~mdas Patel 
9. Shri Janardhana Poojary 

10. Shri Amar Roypradhan 
11. Shri T.R. Batu 
12. Shri H . Hanumanthappa 
13. Shri Sunil Basu Ray 
14. Shrr Vishvjit P. Singh 
15. Shri Rameshwar Thakur 

Secretariat 

Shri G .S. 'Bhasin-Deputy Secretary 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

8. 

9. 

Representatives or Audit 
Shri R. Parameshwar 
Shri S. Sounderrajan 
Shri S.B. Krishnan 
Shri T. Sethumadhawan 
Shri K. Krishnan 
Shri K. Jayraman 
Shri A .K. Menon 

Shri Baldev Rai 

Shri R.P. Singh 
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2. The Committee considered the following draft Reports and adopted 
the sam·e subject to certain modifications and amendments as indicated in 
Annexure I . 

(i) Draft Report on action taken on the 64th Report of PAC (8th Lok 
Sabha) regarding Coal and Coke Movements. 

. ~· . . 

. xxx xxx .xxx 

4. With regard to the draft Report adopted by the Committee as per 
para No . 2 abo.ve. the Committee authorised the Chairman to finalise 
these draft Reports in the light of verbai changes and· minor modifications/ 
amendments arising out of factual verification by the audit and present the 
reports to the House. 

xxx xxx xxx 

The Commillee then adjourned. 

l• 



ANNEXURE-1 

MODIFICATIONS/ AMENDMENTS MADE IN TIIE DRAFT REPORT ON ACTION 
TAKEN ON 64TH REPORT OF PAC (BTH LOK SABHA) 

Page 
6 

9 

Para 
12 

16 

Line(s) Modifications/ Amendments 
4 and 5 For the words: 
from "in the opinion of the Committee 
bottom an integrated approach can alone" 

Read 

"in the opinion of the Committee 
·such an integrated approach alone 
can" 

At the end add the following: 

"The Committee would particular
ly like that detailed information 
regarding the original targets for 
installation of weighbridges, the 
actual nµmber of weighbridges in
stalled upto date, the number of 
weighbridges to be installed by the 
end of the current financial year, 
the reasons for the ·slow progress 
in the matter and the details of the 
steps taken for repair and mainte
nan.ce of the weighbridges may be 
furnished to them urgently." 
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APPENDIX I 

(i) Observations/Recommendations that have been noted/accepted by 
Government; 

SI. Nos. 1, 2, 3, 4, 5, 6, 11, 12, 13, 15 and 18. 

(ii) Observations/Recommendations which the Committee do not 
desire to pursue in the light of the replies received from the 
Government; 

SI. Nos. 10, 14, 16 and 17. 

(iii) Observations/Recommendations replies to which have not been 
accepted by Committee and which require reiteration; 

SI. Nos. 7, 8 and 9. 

(iv) Observations/Recommendations in respect of which Government 
have furnished interim replies; 

-NIL-
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APPENDIX Il 

STATEMENT OF OBSERVATIONS I RECOMMENDATIONS 

SI. Para Ministry I Deptt. Observations I Recommendations 
No. Nos. concerned 

1 2 

1. 12 

3 

Railways 
Energy 
(Deptt. of 
Coal) 

4 

While observing in their original Report 
that only 21.12 per cent of wagons were 
found correctly loaded in a test weighment 
of 1.18 lakh wagons the Committee had 
recommended that supervision for correct 
loading of wagons needed to be tightened. 
The Committee had emphasised that spe
cial efforts were necessary on the part of 
both the Railways and Coal India Ltd. to 
ensure that the wagons were loaded to 
their marked carrying capacity. Whereas 
the Committee had de,precated the at
tempts of Railways and Coal India Ltd. to 
shift the . responsibility of proper loading of 
wagons on each other, the Action Taken 
replies now furnished by the Railways and 
Department of Coal again reflect divergent 
views and do not meet the specific obser
vations of the Committee . . The Railways 
have simply narrated the existing proce
dure I practice and left it to the Depart
ment of Coal to follow up' the instructions 
issued by it to improve supervision. They 
appear to feel that if adequate suppervi
sion was exercised by the staff of Coal 
India Ltd. instances of underloading or 
overloading would come down. The De
partment of Coal have, on the other hand, 
stated that sale is on FOR Colliery basis 
and their responsibility ceases as soon as 
the wagons are loaded. The Department 

· of Coal have £!lso stat~d tlrat the loading 
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1 2 

2. 16 

3 

Railways 
Energy 
(Deptt. of 
Coal) 

52 

4 

operations- within the free time (allowed 
by Railways), specially machine loading 
with pay loaders, are prone to overloading 
and underloading. The Committee feet 
that proper loading of wagons is not such 
a big problem as cannot be solved by 
mutual negotiations an~-coordination bet
ween these two Govt. Departments. The 
fact that they, instead of making earnest 
efforts in this direction by interacting at 
the appropriate levels at their ends, have 
again resorted to the game of passing on 
the buck on each other, is nothing but 
regrettable . The Committee expect that 
both the Ministry of Railways and the 
Department -of Coal should. realise that the 
matter of over-loading or under-loading or 
excess delivery or short delivery of coal is 
a matter of common interest in which 
either the Railways or the collieries turn 
out to be the loser and that it is iri the 
national interest that appropriate solutions 
are brought about. The Con'lmittee hence 
reiterate their earlier observatfon , and 
would further recommend 'that the two 
concerned Ministries constitute a High 
Level Committee consisting of represen
tatives from the Railways, Coalfields, Coai 
India Ltd. and consumer organisations to 
evolve ways and means to ensure proper 
loading of wagons, proper weighment, sec
urity during transit , proper delivery, 
weighment at the loading and un-loading 
points etc. as in the opinion of the Com
mittee such. an integrated approach alone 
can bring a satisfactory solution to the 
problem. The Committee would like to be 
apprised of the outcome of the efforts on 
the above lines within three months of 
presentation of this Report 

The Committee consider it unfortunate 
that even though a period of 2 years had 
passed after the target date of 30 June, 
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1987 for completion of a crash programme 
on installation of new weighbridges. the 
programme of installation is still to be 
completed . Evidently the Ministry . of 
Energy do not seem to have taken adequ
ate steps to ensure that the weighbridges 
were installed according to the crash prog
ramme with the result that the programme 
of work had been quite slow. No specific 
reasons have also been given for the delay 
in installation. The Committee would like 
that steps are taken to ensure that the 
weighbridges are installed at all despatch 
sidings of coal within the next 3 months 
after the presentation of this report. so 
that coal is not despatched in unweighed 
wagons. As regards the steps taken for 
repair and maintenance. the Committee 
regret to note that only a gent:i"al observa
tion on noting the recommendations and 
the steps ,being taken to award contracts 
have been given . The Committee had 
earlier brought to notice that out of 70 
weighbridges. 19 of them were not in 
working condition for one reason or the 
other . The Committee would like to know 
the measures taken to oversee the effec
tive functioning and timely repairs of all 
weighbridges by the Ministry so as to see 
that no weighbridge remains out of order 
beyond a reasonable period and that ade
quate measures exist to repair the weigh
bridges in time . The ' Committee hence 
recommend that · the specific steps taken in 
this connection and the present stage of 
availability of weighbridges for service may 
be intimated to the Committee. within a 
period of 3 months. The Committee would 
particularly like that detailed information 
regarding the original targets for installa
tion of weighbridges, the actual number of 
weighbridges to be installed by the end of 
the current financial year, the reasons for 
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the slow progress in ihe matter ;~nu ~he 
Jetails of the steps taken for rcpi1ir anJ 
maintenance of the weighhrillges may be 
furnished to them urgently. 

;· 

" 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA SECRETARIAT 
PUBLICATIONS 

SI. 
No. 

Name of Agent 

ANDHRA PRADESH 

1. MI s. Vijay Book Agency, 
11-1-477, Mylargadda, 
Sccunderabad-500361 . 

BIHAR 

2. MI s. Crown Book Depot, 
Upper Bazar, Ranchi (Bihar) . 

GUJARAT 

3. The New Order Book Company, 
Ellis Bridge, Ahmcdabad-380006. 
(T. No. 79065). 

MADHYA PRADESH 

4. Modem Book House, 
Shiv Vilas Palace, Indore City. 
(T. No . 35289). 

MAHARASHTRA 

5. M I s. Sundcrdas Gian Chand, 
60f, Girgaum Road, Near Princes Street, 
Bombay-400002. 

6. The International Book Service, 
De<:ccn Gymkhana, Poona-4. 

7. The Current Book House, Maruti Lan.i:, 
Raghunath Dadaji Street, 
Bombay-400001. 

8. M I s. Usha Book Depot, 'Law 
Book Seller and Publishers' 
Agents Govt. Publications 
585, Cliira Bazar Khan House, 
Bombay-400002. 

9. M&J Services, Publisher, Representative 
Accounts & Law Book Sellers, Mohan 
Kunj , 
Ground Floor 68, Jyotiba 
Fuele Road, Nalgaum-Dadar, 

,Bombay-400014. 

10. Subscribers Subscription Services India , 
21, Raghunath Dadaji Street, 2nd floor , 
Bombay-400001 . 

TAMIL NADU 

11. M I s. M. M. ·Subscription Agericies, 14th 
Murali Street (1st floor) Mahalingapuram, 
Nungambakkam, ~adras-600034. 

. (T.No. 476558). 

SI . 
No. 

Name of Agent 

UTI AR PRADESH 

12. Law Publishers, Sardar Patel Marg, P.B. 
No. 77, Allahabad, U.P. 

WEST BENGAL 

13. MI s. Manimala, Buys & Sells, 
1~3. Bow Bazar Street, Calcutta-1 

DELHI 

14. MI s. Jain Book Agency, 
C-9 , Connaught Place, New Delhi. 
(T. No. 351663 & 350806) 

15. MI s. J . M. Jaina & Brothers, 
P. Box 1020, Mori Gate, Delhi-110006. 
(T. No. 2915064 & 230936). 

16. M I s. Oxford Book & Stationery Co., 
Scindia House, Connaught Place, 
New Dclhi-110001. 

(T. No. 3315308 & 45896) 

17. MI s. Bookwell, 2 / 72, Sant Nirankari 
Colony, Kingsway Camp, Delhi-I i0009. 
(T.No. 7112309) . 

18. MI s. Rajendra Book Agency IV-DR59, 
Lajpat Nagar, Old , Double Storey, 
New Delhi-110024. (T. No. 6412362 & 
6412131). 

19. MI s. Ashok Book Agency, 
BH-82, Poorvi Shalimar Bagh, 
Dclhi-110033. 

20. MI s. Vi;nus Enterprises, 
B-2 / 85, Phase-II , Ashok Vihar, Delhi. 

21. M I s. Central News Agency Pvt. Ltd., 
23 I 90, Connaught Circus, New Delhi-
110001. (T. No. 344448, 322705, 344478 & 
344508). 

22. MI s .. Amrit Book Co., N-21 , 
Connaught Circµs, New J:?elhi. 

23. M I &. Books \India Corporation 
Publishers, Importers & Exporters, 
L-27, Shastri Nagar, Delhi-ll(J052. 
(T. No. 269631 & 714465) . . 

24. MI s. Sangam Book Depot. 4378 / 4B, 
Murari Lal Street, Ansari Road, 
Darya Ganj, New Delhi-110002. 


